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LEOISLATIVE ASSEMBLY. 
Saturdtly, 22nd Marah, 1941 

The Assembly met in the Assembly Chamber of the Couneill;Iouse 
.; at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
,in the Chair. ._ 

STARRED QUESTIONS AND ANSWER.S. 

(a) ORAL ANSWERS. 

RZPOBT (IF THB' ALDifs ADvI89BY OOJOflTD*. ' 

~ -Sir 'W. K. lam .. : Will the Honourable the Home Member be 
,.peased to state: 

(a) if the' Aliens Aclvi1lery Committee has completed its work, and' 
if not, when its completion is expected; 

(b) how many enemy alieDs- have been released as a result of the 
Committee's classification and recommendation; and 

(n) hew· JDalLy 8D8DilY aliens are DOW (i) in internment camps, aUd 
(ii) on parole? 

fte Boaoarable Sir ~ ~  (a) Yes. .. n. ", 
(b) Of 389 recommendations aE) ~~ examined, 32 were unanimous re'" 

· oommendatioDS for release. In -tPEf case of these 32 persons, orders for 
'the release of 24 have iSliuea, and Mver the release of 12 adult and 2 ~  
· dependants of these pt'rBOJ:ls. In the' ~  8 cases, the recommends· 
:.t;i.on is eithet" conrutioBll1 upon employment being obi!&ined or requires 
:further examination for other reasons. 

(0) Of 2,955 enem.y ilubjects., male and female, in India, 736 are intern-
ed, 489 are restricted .to parole {}entres under certain disciplinary oondi· 
tions, and the balance, 760 males and 970 females (mostly missionaries, 
nuns, and refugees) are at liberty but subject to such of the restrictiono; 
prescribed in Part II of the Enemy Foreigners Order, 1939, as Provincial 
Governments, having regard to the features of each case, have considered 

· it Becessary to retain. 

lIanlana Zalar .Ali nan: With reference to part (c) of the question, 
do the enemy aliens ioolude only Italians or Germans also? 

The BODDUrable Sir lteginald Kuwell: They include Germans also. 

IIr. LaichaDd Navalr&i: At what places are they interned? 

The Honourable Sir RegiDa1d JlanreU: The int.ernment is at Ahmed· 
'nagar. 

Xl. Lalcband Kavalr&i.: 1'8 it a fact that at Ahmednagar the price of 
·food·stutts has gone up1 

( 1755 ) 
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".I'U BoDourable Sir ~ lluweU: I am .not a.ware of that. 

Dr .... S. DoSoua: Is it &. fact tluI.t. the concentraiioll. of enemy. 
prisoners in certain parts of the countr;y, chiefly in My-sore,. has renderedl 
living in those places extremely dear, a.nd ~  are complain..ts from the· 
~ ~  ~~  Ootac'amund and Bangalore? 

The Boaourable Sir Reginald JlazweU: I have DO infol!ID8tion on that;; 
point. 

Dr .... X. DeSoula: Will the Honourable ~  obtain information: 
and try to rectify the positio.:qi£ ~ 

The BollDD1'&ble Sir Regiuld. Jluwell: What is the Honourable Mem-
ber's suggestion? That the enemy aliens sh.ould' be given less to eat? 

RElI'USAL OF THE PRESIDENT, CANTONMENT BOARD, ALLAHABAD, TO CIVil ~ 
COpy OJ' THE BUDGBT AND FURNISH CBTAIN INJ'OBXATION TO THE PRESI-
DENT, CANTONEMENT TAX PAYER'S ASSOCIATION, ·ALLAHABAD. 

t69. *Qui ~  Ahmad ~ (It) Will the Defence 
Sc,cretar.v be pleased to state whether the budget of a Cantonment Board 
is to be kept as a confidential document, or is the public entitled to have a 
knowledge of it? 

(b) If the public have got a rigllt to,have a ~  ~ it, what are 
the ways ·in which that knowledge can be obtained? .-

(e) Is it or is it not a fact that the President of the Cantonment -Tax--
payers' Association, Allahabad-which office is at p!'esent oceupied by Lala 
Manmohan Das, a premier, Rai8 of Allahabad-had in cozmeetion ~ 
the recent proposals for the imposition of professional tax, enquired of the 
President of the Cantonment Board the reasons therefor and for a copy 
of the budget for that purpose, and the President of the Cantonment 
Board refused to give a copy of the budget and informed the President 
of the Association that no further communications from him will be-
answered? 

(d) If the answer to part (c) be in the affirmative, will the Honourable 
Member please state wh.ether the answer of the President was in order?' 
If it was not, what steps do Government propose to take to rectify such 
mistakes? -

(e) What are the qualifications for the members of the public which 
entitle them to obtain information regarding the matters of the Canton--
ment Board which are intended to be open to the public "! 

:Mr. O .•. G. Ogilvie: (a) The Cantonment budget estimatt.s are not 
confidential documents . 
. (b) Either through their elected ~  ~ by being. present when they 

are dIscussed by the Board. In thiS connectIon attention of the Honour-
able Member is invited to sections 42 and 242' of the Cantonments Act, 
1924. 

(c) and (d). Yes. 
(e) No qualificat.ions are neces8&1:1. 



STARlUDD QUBSTIONB AND A»8WBBi" 

&BnJSAJ. 'OJ' "'1'.. CANTON.lINT BoARD, ALLAHABAD." TO G1VB W ATEB 
<:lcNnnIOTIONS TO. HOUSBS IN THB CANTOlllIBNT AREA. 

, .. ~ Muhammad Ahmad Kumi: (a) Will the Defence Secretary 
please state who is responsible for the water supply to the inhabitants 
of the Cantonment area in Allahabad. the Cantonment Board. or the Mili-
t.ry Engineering Service? 

(b) Is it or is it not a fact that while the Municipal Board at Allahabad 
is bound to give water supply to every house assessed to a rent of Rs. 96 
per annum, and supply water to houses of lower rental, the Oantonment. 
Board at Allahabad has refused to give water connections "to any person, 
or to at least the majority of the applicants of all grades of rentals, for the 
last three years? 

(e) If the answer to parts (a) and (b) or any part of part (b) above. 
be in the affirmative, what is the reaSOn for it, and have Government con-
sidel·ed the means of meeting t:t..is grievance of the public in this direc-
tiOIlt 

. ~  . ~ 
Mr. O. )[. G. Ogilvie: (a) Water is supplied by the Military ~  

Serviees. 
(hi) and (c). A few connections have been refu!';ed in the cantonment 

ewing to low pressure of water in the mains. The Board are considering' 
taking a -bulk supply under section 234A of the Cant-onments Act. 

TBANSFER OJ' CERTAIN AREAS UNDER THE CONTROL OJ' THE CANTONMEl'T BOAB]) 
" . TO THAT OF THE MUNlCIPAL BOARD, ALLAHABAD. 

461. *Q&Zi JluhammadAhmad Kumi: (a) Will the Defence Secre-
~  plense state ~  it is a fact that the Cantonment Area in Allaha-
bad is scattered in several parts, some of the parts are surrounded by 
the Municipal Area, 100r example, Old and ~  .Lasear Lines, Kydgunj. 
Baghara and Ghana B:\Zar and others situated to the east of Uailway 
line, and are altogether inhabited by civil population, lind have -for a long 
tIme ceased to be of any use to mIlitary authorit,ies"! 

(b) Is it or is it uot a fact that areas mentioned in part (a) above 
receive scant attention from the Oantonment Roard and the inhabitant. 
living there have far less amenities of life available to them than those 
available to the inhabitants of neighbouring municipal area? 

(e) Are Government aware that the inhabitants of these areashavlt 
been agitating for the transfer of these areas to the Municipal Board for 
a long time, and the Municipal Board, Allahabad, is prepared to take: 
them? 

(d) What are the reasons that the Oantonment. 8uthbrities in spite- of 
these demands, have been delaying the matter since a long time? 

(e) Have Government considered the advisability of taking stpps for 
a long time, and the Municipal Board, Allahabad, is preparea to take 

Mr. O. K. G. Ogil"9ie: (a) Yes. Except New Lascar Lines in the Fort 
Cantonment and certain houses in the Ohatham Lines occupied by military 
personnel, these areas are inhabited by Civil populati.6n. 

(b) No. 
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(e) An appliclrlion was recently received from certain residents of the 
Caritonment. With reference to the latter part of the question Govern-
ment have no information· 

(d) aud te). The excision of ~  ~  required by the ~  autho-
rities is under the consideration of Government. . 

Qui )[uh&mmad Ahma4 Kazmi: Will the Honourable Member. be 
pleased to state how long this consideration will continue and when a final 
decision will be arrived at? 

Mr. O ••• G. Ogilvie: I am unable to give an accurate forecast. The 
matter presents an extreme degree of .complication, but possibly in this 
case, which is more advanced than others, the next few months shouid 
see a final solution. 

~ OF A PRoFBSSIONAL TAX BY THE ~  BOARD, 
ALLAHABAD. 

&12. -QUI Muhammad Ahmad Kumi: (a) Wili the Defence Secretary 
please state whether it is a fact that the Cantonment Board, Allahabad, 
have recently decided to impose a professional tax ori an residents of 
the Cantonment area "1 

(b) Is it or is it not a fll.ct that the incidence of tuation is not on a 
practical trade or calling but on the separate -itews 01 a trade or calling, 
and are Govemment aware that this in case ~  general merchants and 
.other traders would weigh very heavily? 

(c) Are Government aware that the Cantonment area at· most of the 
places being sparsely populated, small traders have to keep lI. large 
"ariety of goods for earning a 'very modest income? 

(d) Is it or il'l it not a fact that no such professional tax is being 
imposed by tLe Allahabad Municipal Board? 

,(e) Have Government considered that the imposition of such a taxa-
tion would very much handicap the traders in the Cantonment 8l'P8, as 
they would not be able to comppte with traders in the neighbouring 
M.unicipal area and would ruin their trade? 

(f) Have Government considered the advisability of taking steps to 
get the imposition of this tax stopped l' 

Kr. O. 11. G. Ogavie: (a) to (f). The Government understllDd that the 
oquestion of the imposition of a professional tax is under the consideration 
.of the Cantonment Board. As, however. no proposals have yet been 
t"eceived the latter parts of the question do not at present arise. . 

Qui )["bammad Ahmad Kazmi: Is the sanction of the Central autho-
rity .required for the purpose of this taxation? 

·1Ir. 0.11; G. Ogilvie: Yes. Sir .. 

Qui lIuhammad .Ahmad Xazmi': Have Government received any such 
application ~ the Cantonment Board? ... 

1Ir. C ••. G. Ogilvie: No, Sir. I have informed. the HOnourabl.., 
Member that the 'Proposals to raise the taxation have not vet been received 
by GovenlffiAut. " " 
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Qui Kuhamm..t Ahmad Kumi: Is it a fact tha.t they cannot b£ made 
final without the sanction of the Cent,ral Government? 

111'. O ••• G. Ogilvie: They cannot be. 

COMPLAINTS OF MALPBACTICES AGAINST MEMBEBS OF THE CANTOliJrlEliT BoABD,,' 
.  .  . AU.ABA-IAD. 

'63 •• ~ .uhammacl Ahmad Xumi: (a) Will the Defence Secretary 
please state whether it is or it is not a fact. that there are general com-
plaints against the members of t·he Cantonment Board, Allahabad, that 
some of them take contrads of the Board in· the ~  their relatives. 
'while others connive at theee misdeeds? 

.(b) b it or is it not a fact that -Mle ~  Tax-payers Associa-
tion brougbt this mstter to the notice of· the Secretary, Local-Self' Gov-
ernment Department, Uniteel Provinces, supported by certified oopies of 
applications and statement of a member· of the ~  ;Soard ~ 
·lishing· close relationship of the member with a contractor of the CantOn.-
ment Board, who is :J. n('phc\\' of the member Imd forms joint family 
'with: him, but no ·action has at yt\t ,.een :.takeJl agiUnst either.of them?' 
. (c) . Have Government ConBitiered· the adYisability of instituting· aD 

enquiry into the matter· and take propel' action agaiI>st the members who 
indulge in such practicesi' 

111'. O ••• 'G. 0lllvie: (a) and (c). No general complaints have beeDl 
r«,!ceived. . One complaint has been receh'ed by the Goyernment of India. 
~  ~  are being ~  

(b) Gm,:erument have no informat.ion, 

Dr. Sir Zi&uddln Ahm&d.: I think this question is in itself a ~ 

111'. Govind V. Deshmukh: Ii; the eompJaint now under the oonside,n-
tion of Government? . 

• ~  C .•• ~~ Ogilvie: One complaint has been received and is being-
exammed. Tliere have bee·n no general complaints as to the corruption 
or inefficieney of the members of this BOard. 

JIr. GoviDd V. Deahmukb: Will the Honourable Member make-
inquiries ·as regards part (b) of the question? 

Mr. O .•. G. O,nvie: No, Sir; it is no concern of t,he Go\'ernment or 
India. 

POLlCE WARNING TO MR. BABtTBAO PATEL, EDITO:a FIL.V]}t.'DIA, BOMBATr 

6M. *Kr. &o9iiId' V. DeBhmukh: Will the Honourable the Home 
Member be pleased to state if it is a fact tha.t. Mr. BabQ.rao. Patel. editor of 
Film-india, Bombay, was Coalled by the C. T. D. to its office and given a' 
warning under the instruction of the Government. representative on the 
Film Advi80r.v Board? What were the reasons for giving such 8 warning? 

The .0000000able Sir It.,mud Kaxw6U: Yes. Mr. Baburao Patel had 
informed seyera] persons that he had in his llClBse!'sion, or had  had aece&& 
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00', a confidential Government document·· and that·:he propesed topuhlillh 
it or to make use of it for the purpose of an article. 

Jlr. GoviDd V. Deahmukh: Was that warning based: on sound groundd 
or was merely a bluff? 

The Honourable Sir Reginald MuweU: It was considered advisable t;o 
draw the gentleman's attention to the risk he ran. 

THE FILM ADVISORY BOARD AND FILMs PRODUCED RY IT. 

te6. *JIt. Govind V. Deshmukh: (a) Will the Honourable the Home 
Member be pleased to state the films produced so far by the Film Adviaory 
Board to fulfil the original objects of the Board? Who are the members 
of the Board and what are their qualifications? Are they elected or 
nominated to the Board? 

(b) Are Government prepared to compose this Board of members who 
are educationists and publicists and are conversant with mass psychology? 

'rlul llonoura.ble Sir Re«tnald :.uweU: (a) The Film Advisory Board 
has not hitherto produced films but has advised Government regarding th&ir 
production. I lay a statement on the table showing: 

(i) the films produced by Government under contract with varioua 
producing companies, and 

(ii) the members of the Board. The. qualifications required of the 
~  ~ ~  of .the film industry on the producing 

or ~  Sides. and, 10 the case of Mr. Smith, general 
busmess experleuce 10 the control of expenditure, etc. 'rh. 
members of the Board were nominated. 

(b) No. The function of the Board is to advise GovecinIlent on techni. 
cal questions relating to the production and distribution of films . 

• i) ',[m3 pndut:td by GOlJtrntntftt unde-,. conlTOrl toit!. 1 ~ P7Ofi'fCillg companits._ 
(1) .'_",- Day with the Indian Army". 
(2) "He'. in the Navy Now" (RoyaJ Indian Navy). 
(3) "School for Soldiers" (Training for emergency commission. at the Mitii.&ry 

Academy, Debra Dun). 
(4) "Planes of Hindusthan" (No. 1 Squadron, Indian Air Force), 
(5) "'flle Roa,d tv Vi,·tory". 
(6) "Making Money" (Showing the evils of hoarding). 
(7) "The Voice of Satan" (German propagand" methods). 
(8)" "With the Indian troops in Malaya". 

~~~~  Arms for Victory" (Tour of the Berer ItbMion !eund' ,the mlillitioa 

(10) "Whispering Legions" (Showing the effects of spreading unfounded n I 
(11) "&.ising Air }t'ighters': ~ nn(,tJrII , 

(12) "DruIDS of the Desert" Br'tt h film "d bbed'" I d· 
(13) "The British Navy" 1 s • U In n Ian languag8ll. 

(14) "Canada's War Ellort" (Dubbe-d in'In<iian laaguarea by ~  Wit .. 
~  Df Time'), 
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8eve.'a1.ther·films·'&18 nearing ·complet.icm.. 1Bd.:tIIa, Film.. ActriIory.. ~  ow • 

. camera wait, 'mlier!IT. 'Bhaw, .:isnow 'Pioauclng. 
'(ii) OO1l'pf18itioo ·(11 'the Film A,4TJi3!1ry Board. 

Chairma-'Mr. J. B. 'Wa8ia. 
tWaldia Movletooe Co., Bombay). 

1 -~  C. 'B. Newbery, 
[20th' Century ~  Corporatiol' (Indi9-) Ltd.,' BOmbayl . 

. ·Member,-
,Govemmeat ~ --  N. w.. 8aJjth, J.P:, 

.Tillles of India, Bomba,r) .. 
'Mr. ·M. ;8. Bilimoria, . 

(MeII8rs. M. B. Bitimc)J'ia and Co., 8oabay) . 
. Rai Bahadur Chunilal, .. ~ 

(The Bombay TalkM Ltd., Bombay) . 
. Afl'. Ha.rish· Chandra., 

(Motion Picture Distributol'B, ~  

_Mr. B. Ohimaulal Desai, 
. (National Studios Ltd., ~  

~  Ba.hadur Gulam Douani, 
(Doaaa.ni Film Corporation, 1C:Uoatt.) . 

. 'Mr. 'M.A. Fs.zalbhoy, 
(Photophone Equipment. oLtd.,BbIllba7). 

Mr. ~  Mehta, 
(Messrs. Kaput'rhand Ltd.: Bombay). 

~  Jagat NarayaJl, 
(Jo.gat Talkies DilWilIutoI's, Delhi) . 

.lIr. N. Daillukh Palle •• , 
('Empire Talkie Diftrieutors, LahoJ.ll!). 

Mr. B. K. Pai, 
(Famous Pictw'ell, ,Lt.d-. Bomba,y). 

Mr. A. Rowland·Jones., 
[Metro·Goldwyn.Mayer ,(India) Ltd .. , Bombay] 

.Mr. G. F. ReardOJl, 
[British DiBtrihutoll8(India) Ud., Calcutta]. 

Mr. M. T. Rajan, 
(Vel Pictures, lAd., 'Mad_): 

Mr. V. Shantaram, 
(Prabhat Film OcI., ·Boona). 

Mr, A.. A. Walter, 
(Warner BI'OI. Fil'8t National oPiatllDeS, Bombay). 

Mr. B. K. Khemka, 
(East Indian Film Co" CacMta). 

Mr. GoviDd V. DtIIIlua1lklL: Who .is this M:r. Smith and what are his 
. q ualifica tions " 

ft. Boaoun.b1e Sir ..... giJlald 1IU1R1l: I said, general business ex· 
:.perience. 

lit., Lalc1l1ll4 lIaft1rl1: How are these members of. the board nomi. 
:nated? By what process aoaby -whom' 
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'IIie 1IoDo1Ir&ba Sir B.pna14 JIu.1re1l;. They. ~  from among-: 
the most prominent persons in the productioo.. and distributing trade. 

JIr. Lalcband Bavalr&1: By whom are thay nominated2 

The Honourable Sir Beginald )[axwell: - TlIE!-Y al'e nominat.edunder the· 
authority of ~  

1If. Lalchand Bavalr&i.: Who directly nominates them.?_ 

The Honourable Sir Reginald Jluwell:- It can be said; that they are 
nominat.ed by Government and so it is a Gov.ernmenb boardl._ 

JIr .. GcmDd V. Deahm1lkll.: Are there on this, boKd ~ producers of! 
films who are foreigners or who have ~ foreign; busineB&- houses- in Bombay 
or elsewhere? 

The Honourable Sir Jtetinald llUWell: r should like to }kave noticc of' 
thlrt question. I do not think there are but there may be an _American. 

JIr. GoviDd V. Desbmukh: May I take it that the original objects of' 
the board are to educate the countries- overseas and to help war efforts? 

The Honourable Sir Jt.egiDala lluwell: Not, quite. Primarily, they 
are to advice Government in the production of filmS' both int.ernal a,nd-
external. 

JIr. ~  V. Desbmukh: What particular use_ furve Government in. 
mind when it says that these films are meant for intemaL and ~  use?-
What is the object in producing these films?' For what use are they 
intended to be applied? 

The Honour&ble Sir Reginald KuweIT:- For publicity of. various kinds· 
and more publicity. 

Kr. GoviDd V. Deahmukh: May I know if Go-vernment have got any 
particular interest in mind·? What is ~ sort of publicity they want? 

'I'he HOIlOIU'&ble Sir Reginald KuweIr: The films that are produced' 
cover a number of Government activities, both war effort and· the perforlll-
ance of Indian tMopS in the war, their training and· so forth, and the 
IICtivities of various Government Departments and of tlie country generally. 
In fact, it is an effort to harness the filin indUstry for· the purpose of 
publicity, which was not hitherto done. 

JIr. Gorind V. Deahm.ulrh: May I suggest to Government that it should" 
have principally in view the idea of showing the war effort within the 
country rather than the education of countries overseas?' .' 

The IIoDourable Sir RegiDald Maxwell: No; hotn Ule objects are im--· 
portant. '_ 

Jlr. Lalcha.nd Bavalr&i: May I know if the power of nominating 8-~ 
board has been delegat,eQ to an officer ane: it:is. ~  to ~ ~ ~  to 
select anyone whom he likes? 
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, ''I'h. IIoD01lJ'&bl. SJr BePWd 1lUwell: ' Any:oMeel whom the Govern-
ment employs for the purpose is under the control of -the Government and. 
the Gc.vemment are responsible ultimately. 

111'. GoviDd V. D88hmukh:, l\.JII,Y I know whether before these films are, 
sent abroad for the education of other countries, these 'films are exhibited;. 
in India and approved by the Indians in general? 

The lIcmoar&ble Sir Beginald Jluwell: The fihns sOught to be' pro--
daccd for exhibition in other countries have not yet eeen- completed. That ': 
is why Mr. Shaw was brought out. 

INDIAN FILMS' FOR THEATRICAL ExmBITlONBY TJlE IbuTIlHf lIDmiJTa." OF 
INFORMATION. 

W .• 111'. CIOYintl V.Deshm1lkll: (a) Will the Honourable the Home-
Member- be pleased to state which, Indian produceps hav.eso fap Becured_ 
production contracts and for which films? And do these producers occupy 
'Ilny ~  on the Board or are represented on it?' , • ' " :' , 

(b) Were any .of these fil-mssent to,the Btitish Ministry of Information" 
and were these returned with the remark that tRey were too amat.eurish, 
for theatrical exhibition? 

, fteHonourable Sir Be.&iD&ld JlazweU: (a) I ~ a statement on th& ,. 
table. 

(b) Two films, made before the formation of the Film Advisory Boord, 
were described as too amateurish for general theatrical r.elease in England ._ 
but both have been successfully shown ~  8'Ild, w)len actually 
shown in England, were very favourably reViewE!cI'by-the Londoi/.' Time3. 

StatEI/lPILt oj Indian Pro,/uc·:rs given cO'llllract. JOT films. 

, 11) Borllbav Tal1.·ies Ltd. for ~ day with the Indian knny", Rai Bahadur Chunilal • 
Managing Director of Bombay Talkies, IS a'member of the Film Advisory Boe.rd, 
lInf, f,l111 contract fo1' this film was !>Iaced by the military authorities nearly a year 
/logo b?fore the Board was fOl'med. ' 

(2) Wadfa Movietone Ltd. for "Voice of Satan'" Mr. J. B. Wadis., Chairman l.f 
Wadia Idovietone, is Chairman of t.he Film Advisory BOard. Only actuaJ out-of-
pocket eXpt'll_ incurred in the making of this filin were charged. , 
" '(31,MT, EZTa MiT for "Whispering Legions'" Mr. Ezra Mi:' is not connected with 
the Board. ' 

(4) SOt/& Ceatll"l1 FOlie (lui,,) Ltd. for "Making Money and' India Arms fOI' Victory". 
'Mr. C. B. Newbery-. MII-naging Dh-ector of Dh Century Fox, is Vice-Chainnan of 
the Board. Only actual out-c.f-pocket expenses were charged. 

(5) New Theatre., Cal-::utta for "dubbing" thml Engliel'. '"berts in In·lian laogoage.. 
New Theatrt's are not represented on the Board. 
,(6) National Studio" Ltd. for making ~ t.nguaRe versions of "The Road to 
7~  ' )11-. Fa&albhoy of National StutUOS T.teI., ill a member of t.be ~  The 

work WAil undertaken ilt the rfqueet of ~  "1m" .... • i!!fied that the estimate 
aCcepted left ,little, if any 'marginol profit.' ' 
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Mr. GtwiDdV. ~  The informationmay-he.laid on the.t.t>le, 
but may :1 know whether the appointments to this board are such as to 

. eliminate any chance of favouritism to the producers of the various films 
in this country? 

The Honourable Sir lteginald Maxwell: There is no favourftiSm what-
, eyer, 

JIr. Govind V. Deshm.ukh: Does .not the Honourable ~  appre· 
. hendthat persons on the board who ate prodUCE!ts are likely 'to b-eri'Erli't by 
.' being on the board and deciding as to whether a particular film should be 

produced and by whom and whether it should be exhib:ted or not? 

Ill. President (The Honourable Sir Abdur Rahim): That is a matter 
for argument. 

POLICE WARNING TO MR. BABURAO PATEL, EDITOR FILMINDIA, BOMBAY. 

t'81. ·Sal'dar Set SiDgh: (a) Will the Honourable the Home Member 
'"be pleased to state whether Go.vernment's attention has been drawn to 

an article published in the Filmindia, in its issue of February, 194:1, on 
"page 15, by Mr. Babu Rao Patel under the caption 'Stop this waste of 
. public money'? . 

(b) Is it a fact that the writer ~  called by the Criminal Invlfstigation 
: Department and given a warning? If so, what was the nature of the 
. warning, and why was it consIdered necessar.'· to give it? 

(c) Is it a fact that such warning was given under the Defence of India 
. Rules? 

The Bouourable Sir Reginald Kuwell: (a) Yes. 

(b) Yes. He was warned against publishing the contents of a conti-
o dential Government document and told that he would expose himself to 

prosecution if he did so. The warning was given because he had stated 
to various persons that the document was in his possession or that· he had -

. had access to it and that he proposed to publish it or make use of it· 
(c) No, but Mr. Baburao Patel waR warned that, in certain circum· 

stances, action could be taken against him under the Defence of India 
Rules. 

~  FILM ADVISORY BOA.RD AND ALLEGED JOBBERY AMONGST TTS ~  

tW. ·Sardar Sant Singh: (a) Will the Honourable the Home Member 
please state if the films produced so far by the Film Advisorv Board fulfil 

. the object for which the Beard was set up 'in Julv, 1940? . 
(b) What are the qualifications of the members of this Board? How 

many of them are edooationists or pUblicists? Is it a fact that some Of 
- them are connected with film industry and derive pecuniary benefit from 
. the industry? • 

(c) How many meetings of the Board were held? Did all members 
: attend all these meetiIlgll? How ~  of them did not attend any ~ 

t Anlwer to this question la.id on the table. the questioneT being ~  
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(d) Did any Indian producer secure any production contract and for 
-which film? If the answer be in the affirmative, is that producer connected 
-with the Board in any manner? 

(e) Is it a fact that Mr. Jamshed B. H. Wadia, the Chairman of the 
"Board, secured a contract for producing 'Voice of India'? If so, what 
;amount was paid to him? What were the reasons for giving him this 
contract? 

(f) Is it a fact that another contract for production was given to National 
Studlo Limited? If so, is it a fact that its directors are members of the 
:'Board? 

. (g) Is it a fact that Mr. H. \V. Smith, Business Manager of the Times 
I()f India., has been appointed as Government representative on the Board? 
If so, what .aro his qualifications? 

(h) Is it a fact that the offices of the Board were located in the 
;premises of the Times of India.? If so, what was the total amount of rent 
paid for the same? 

(i) Is it 8. fact that Mrs. Smith is the Secretary of the Film Advisory 
.Board? Is she employed elsewhere as well? What emoluments are. being 
paid to her? .  . 

The Honourable Sir RegiDa.ld )[uwell: (a) Ye!;. The films are being 
shown in Cinemas in all parts of India and are being very well recdved. 

(b) With the exception of Mr. H. W. Smith, the Government ~ 

tative, . they are all prominent film producers or distributors. Govern: 
menti are not aware how many of them are also "educationists or pltb-
licists". They were invited to join the Board because of their knowledge 
{)f the Indian film industry. All of t·hem, except :MI'. Smith. are con-
nected with the film industry and presumably derive pecuniary benetit 
from it. 

(c) Regular fortnightly meetings of the Board have been held and 
there have also been many special ~  and meetings of sub" 
committees. Some members from Lahore. Delhi, Calcutta. etc., have not 
been able to attend any meetings but they have been kept in touch with 
the work of the Board by the circulation of minutes. :Most of the Bomhay 
Members. however, have been regular in their attendance and have given a 
great deal of their time to the work of the Board. 

(d) 1 refer the Honourable Member to the answer given by me to part 
{a) of Mr. Govind V. Deshmukh's question No. 466. 

(e) No contract was given for t.he production of any film called "Voice 
of ~  The contract, however, for producing a film called "Voice of 

~  was given to the Wadia Movietone Company of whichM;r. Wadis 
is the Chairman. The amount paid wns Rs. 8,652/18/-for a film of 1300 
feet and represents actual costs. Mr. \Vadia gave his own servi<.!es for 
,supervision and writing of additional dialogue free (If ~  The con-
tract was given to Wadia Movietone because Govcrnment were IInxious 
rto hne the film produced as soon as possible and the fino was well qualified 
to undertake the work. Mr. Wadia was not Chaiml8,n of the Board, 
tllough he wail a member, at the time that the contract was placed. 

.(f) A contract for "dubbing" thp ., Road tr) Victory" in Indian 18 ~~ 
"Was given to National Studios Ltd. a director of which, Mr. M. Fa . 
is a member-of the' Board· 
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\+!) Yes .. : His long business experience as Directlor and: BusiJwss 
Manager of an important BombllY finn and his knowledge of accounts .. 

(h) Yes. :Ko rent. was paid liS the proprietors of the Tim", of India 
very ~  gave office accommodation and considerable' secretarial 
assistance ft;ee of 1I1l charge for five months, in addition to lending the· 
services of Mr. Smith. 

(i) A Mrs. Smith. who is no relation of Mr. H. W. Smith, was Secretal'Y 
.of the -Film Advisory Board until a few days ago, .when she was compelled 
~ resign in order to undergo a serious operation. Mrs. Smith, WIllS not 
employed elsewhere. Her salary was Rs. 250 per month. 

INDIAN FILMS FOR THEATB1(lAL EXHIBITION BY THE BRITISH MINISTRY Dr 
INFORMATION. 

tt69. ·Sardar Sat Singh: Will the Honourable the HOllle Member Le' 
pleased to state if it is a fact that two films produced by the Advisory Board 
were sent to .Britilili Ministry of Information? If so, were these returned' 
as "too amateurish for theatrical exhibition"? If so, what aeti6n have· 
Government taken, or propose to take, against the Advisory Boardr? 
" The lloDoarable Sir Reginald KuweU: I would refer the Honoun(ble-
Member to the answer given by me to part (b) of Mr. Govind t V. De-sl'i ... 

~ 's question Ko. 466. 
, MPOINTMENT OF MB. ALEX.&.NDEB SHAW AS :FILM ADYISOR TO THE' 

GOVERNMENT OF INDIA. 

ti70. ·Sardar Sant Singh: (a) Will the Honourable the Home Member-
please state if it is a fact that Mr. Alexander Shaw was brought as an 
expert from England and appointed as Film Advisor to the Government of 
India? Was no Indian of requisite qualifications available? 

(b) Has the appointment of Mr. Alp.xHnder Shaw justified itself? At 
whose recommendation was Mr. A. Shaw appointed? 

The Honourable SJr Reginald Maxwell: (a) I would refer the Honour-
able Member to the answer given by me on the 14th March, 1941, to ~ 
~  Kavall'ai's qu,estion No. 319. 

(b) Mr. Shaw was appointed on the recommendation of the Directoll' 
of th(; Film Division of the Ministry of Information and of the Information. 
Officer at the India Office. He has (JDly been three months in the country 
but his appointment is already justifying itself and Government are satis--
fied that it was a very good one. 

THE FILM ADYISORY BOARD AND FILMs PRODUCED BY IT. 

ti7l. ·Sardar Sat Singh: (a) Will the Honourable the Home Member 
please state the names of the paid personnel of the Film Advisory Board? 
their designation and salaries? 

(b) What is the number of pictures produced 80 far and the amouni 
spent on them and the amount of revenue received by way of returns? 

(c) What. is the list of pictures .. to be ~~  during the current yeaur 
and money to be spent thereon from the Indian treasury? 

(d) What is the amount the British Ministry of ~  ~  ~  .. 
'miaed to COl&tmbute towards the ~ of Mr. Shaw ~  ~  services With 

t ."-ruswer to ibis question laid on the table, the quest.ioner being ~  
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~  Board? Do Government propose that, after the termination of his 
.jJer,vices at the end of the year as per' his· contract, a competent. ~  
will be recruited for the post? • . . ., I 

(8) What is the guarantee that the British Ministry of Information will 
:accept films produced by the Board after the return of Mr. Shaw, at the. 
rates mentioned in the jrticle published in the Filmindia in its illBue. of 
February, 1941, on page 15 by Mr. Babu Rao Patel under the caption 

. "Stop this waste of public money"? 

The lIoDourable Sir -'giJl&ld lluweU: (a) I lay a statement on the 
·table. 

(b) FourtE'en pietures have so far been produced at a cost of 
Rs. 87,873-11-0, exclusive of the cost of extra prints ordered as required. 
The films are supplied to exhibitors free and no revenue has, therefore, been 
·received. 

(c) Sanction has been given for the production of 12 ten-minute '.'·shorts" 
'snd 1Z five-minute "shorts" and for the "dubbing" of 12 English 
"'shorts" and 6 American "shorts" dealing with the war, if suitable fihu. 
are available. The amount t,o be spent thereon by the Central Govern-
ment. including the cost of extra prints, is Rs. 3,07,080 but the Ministry 
'Of In.formation have agreed to contribute to ~ cost of the ten-minute 
.4'sborts" on a £1 for £1 hasis up to a IlJAximUDI of £10.000 for 20 "shorts" 
'sndhalf the cost of t·hese "';U therefore be recovered. 

(d) £1,000. The latter part of tbe questioI-l. has not yet been consider· 
-ed but it is e.xpected that, the Board's own film unit will be ahle to carry ()n 

~  an Indian. director. 
(0) The Ministry of Informaiion have already approved of a list of 

-subjects submitted to them and agreed to contribute half the cost of ~  
them. 'I'bere is no reason to suppose that they will not implement their 
-guat'Snt-ee. 

·Film AtltJi80ry ROtJrtl. 
Adminilltf'tll,f'e &all .. 

Rs. p. m. 
'BasineM Manager L. T. Bhivdaaani 600 
·Secretary- 250 

rL. de Soul:a 100 
!lookers 'i. M. Desai 100 

D. Lobo 60 
". ilIta . r Miss de Monte 60 yp 

LB. Raghavan 60 
Packet: Tukaram Gunaji. ao 
Accountant H. Pereira 100 
'Peons . r Sifi/iram Gopal 20 

\. Shankar Putlaji 20 
Librarian S. Wadia 60 

.Secretary resigned on March 15, 11141 and the post haanot yet been filled. 
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Film. U "iI. 
a.- in clIar .. of produe- AJ4wmder Shaw 

'ion. 

Apprentices 

Peons 

·MiA Rama R&u 
Bhaskar Rao 
J. Bodhye 

rG. Singh 
. ~ E. Warriar 

LV.lIhatre . 
. {' Shivram Sha ... ~  

GO"ind Ganoo . 

[22ND MABCH. 19ft 

! 1,000 per &IUlUUl ",... 
RI. 700 per mODUI. 
Re. 
200 
600 
250 
100 
100 

.100 
20 
20 

HOUSE ~  ~  TO lbGRATORY AND NON·l\bGRATORY GO\"ElUillEN2" 
STAFF NOT PRO\"IDE'D WITH QUARTERS AT DELHI. 

. 472. *JIr. Muhammad Ashar.Ali: (a) jWill the Honourable the Finllllce 
Member please state whether those members of t·he ministerial staff of the 
Government of India Secretariat and/or the Army and Air Forces .Read. 
~ ~ ~ who moved to Delhi froni Simla last October, and who could not 
De allotted Government quarters, were granted house rent allowance? 

(b) How many men among the ministerial staff of the Government of 
India Secretariat and its attached and subordinate offices. . who were 
detained at Delhi during the summt>r 1940, were. not allotted Government 
quarters during the last winter? 

(e) Were the men men,tioned in part (b) above granted any house rent 
allowance for the winter season? If so, how much? If not, what is the 
reason for the differentiation between the men referred to in part (a) and 
those referred to in part (b) above? 

'The il:OD0111'&ble Sir Jeremy Rai8mm: (a) Yes· 
(b) The information is being collected and will be laid on the table of 

the House in due couree. 
(c) The answer to the first part is in the negative. As regSTds the last 

part, the scales of pay of the ministerial staff are fixed in relation to the 
conditions in Delhi and certain compensatory allowances have in the past 
been, and continue to be, 8l"8Dted to the migratory staff to compensate 
them for the extra expenditure involved in their having to take seasoNl 
accommodation at high rates in both Simla and Delhi and for the high 
cost of living at the former place. These considerations do not now apply 
in t.he case of those who have been permanently located in Delhi. 

STATEMENTS LAID ON THE TABLE. 
Injor'l'Ilation promiaed in 1'epZy to 8tnTr6d que8tion No. 128 a81,ed by Barda,r-

Sant Singh on the 18th November, 1940 
D_IlBABILIT1' OJ' REDuOTION IN RATBS 01' RZNT FOR GOVERNKENT QUABTtmS 

IN NEW DELHI. 

(a) No. In the yen 1921,.22 and prior to it, reD' charged for Government. reeidence. 
pnenlly W81 ~  to a ma.ximum of 10 per cent.. of t.he monthly emoluments of tb. 
Govel1llDent. aervants to whom the residencee were allotted. In t.he calle of quart.el'l in 
New Delhi a apecial temporary reduct.ioo W&I made up to tbe year referred to wbe 
tbe N_ Capit.J W¥ UDder coDitruetion. • 
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(b) The reply to the firlt portion of thi. part i. in the negative l the aecond portioo-. 
dOH not arise. 

(c) and (d). Ye •. 
(e) The queation of the reduction of rent charged from the staff of the Gov-

enlment of India who haye now become non-migratory, hall been eonaidered and it. 
has been decided that no reduction i. justified. Govemml>nt are not prepared to-
consider the queaion of reducing the rent for others Boll under the rules lIB- t.hey stand, 
rent is already charged at concessional rates. 

lnjormation promi8ed in !'eply to part (b) oj u'fII!Jtarred question No. 64 
asked by Maulvi ;\fuhammad Abdul Ghani on the !J7th February, 
1941. 

HIGHER INITIAL SALARY FOR ANGLO-INDIANS ~ RULWAl"S. 

(h) The reply is in the negatiye. 

InformatIon promised in reply to parts (c) to (j) of ~  questioft 
Nq. so aEl1.·et! by Khan Ba,hadur Shaikh Fa,l-i-Haq PiraC'ha: on 014.. 
28th F6bruary, 1941. ' 

REVISION OF SCALES OF PAY OF CE,RTAIN STAFF ON EAST INDIAN ~  . . .. : .. 0: ~ .. ~ . . '.' _ : ~  

(c) to (j). The Honourable Member is referred to the reply to stalTed que=tion:, 
No. 349, asked by Qazi Muhammad Ahma.d Kazmi on 15th March, 1941. 

,.f',. 
i, 

ELECTION OF MEMBERS TO '!'HEy STANDING GOMMITTEEFOR 
" ROADS. ' 

Kr. President (The Honourable Sir Abdur Rahim.): I have to inform 
the Assembly that upto 12 Noon on Wednesday, the 19th March, 1941, 
the time fixed for receiving nominations for the Standing Committee for 
Roads nine nominations, were received. Subsequently three candidates 
withdrew their candidature. As the number of remaining candidates is 
equal to the number of vacancies I declare the following Members to be 
duly elected, namely: . 

(1) Sardar Bahadur Captain Dalpat Singh, 
(2) Haji Chaudhury Muhammad Ismail Khan, 
(3) Mr. Saiyid Haider Imam, 
(4) Mr. Akhil Chandra Da.tta, 
(5) Syed Ghulam Bhik Nairang, and 
(6) Mr. J. Ramsay Scott. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE ON-
EMIGRATION. 

Kr. PNBicleDt (The Honourable Sir Abdur Rahim): I have also to· 
inform the Assembly that upto 12 Noon on Wednesday, the 19th March, 
1941, the time fixed for receiving nommations for the Standing Committee 
OD Emigration eleven nominations were received. SubseCJuently three-' 
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[Mr. President.] 
• candidates withdrew their candidature. As the number of remaining 
. candidates is equal to the number of vacancies. I declare the following 
,non-official members to be duly· elected, namely: 

(1) Mr. M. Ghiasuddin, 
(2) Sir Syed Ra;t;a Ali, 
(3) Shams-ul-l!lema Kamaluddin Ahmed, 
(4) Mr. N. M. Joshi, 
(5) Mr. M. S. Aney, 
(6) Khan Bahadur Shaikh Fazl-i-Haq Piracha, 
(7) Rao Sahib N. Si\'&l"a.j, aod 
(8) Sir F. E. James. 

~  RE' ONE KRISHNA GOPAI. GARG, A CONVICTED 
PRISONER IN AJMER 

~ BOIlO1II'&ble Sir llepaa14 JlUwell (Home Member) ; With your 
,permission, Sir, me.y 1 make a Itatement:' 

Kr. Pr8lldat (The Honourable Sir Abdur Rahim): Yelj. 

fte BoDoarabie SIr lleJiUld lIuwtU: Sir, on the 14th March, in 
-reply to a short notice question put by Mr. Kazll1i, I informed the House., 
-on the basis of _ informa.tion . received from the Chief CommissiGller, 
.'Ajmer-Merwara, that Krishna. Gopal Garg, a convicted prisoner in Ajmer, 
had been placed in "C" class on a previous occasion. On the 19th March, 

-the Chief Comnnssioner informed me by tE'lephone that this information 
I had been found to be incorrect lind that, since hiR - order regarding t,he 
· Classification of the prisoner had been passed on the express condition that 
the previous classification had been properly verified, he was a.gain consi-

· dering what classification would be proper. I Rsked for full particulars in 
'order that I might inform this House and I received them· yesterday. 
"The mistake, which occurred in the Commissioner's office in ascertaining 
-the prisoner's previous classification, arose from a bona fide misreading of 
· certain orders passed in 1930 These orders related to the reclassification 
· of certain prisoners who had been placed in •• A" class and contained the 
words "the others shoufd be classified as '0'" class prisoners "-. This 
. phrase was read as including Mr. Garg, but actually it related only to 
certain other prisoners mentioned by name and not to all those on the list 
for revision. Mr. Garg's classification in .. A" class had therefore not 
'been affected as at first supposed. On the present occasion the case had 
-been referred to the Chief Commissioner in accordance with the Ajmer-
'Merwara Jail Manual, owing to a difference of opinion between the con-
·victing Magistrate and the District. Magistrate, and although there wer:! 
. other ·substantial grounds for classifying the prisoner in "C" class, the 
'fact,' wbich the Chief Commissiop.er believed to be correet, that he had 
'-previoUsly been placed in th$t class, undoubtedly weighed with the Chief 
'-Commissioner in deciding what would otherwise have been a marginal 
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case. On consideration of the facts' now revealed the' Chief Commissioner 
has revised his order which was passed under a misapprehension and 
bas directed that Krishna Gopal Garg should be classified in ' • A" class. 
I regret that in my previous reply incorrect iinfm"Illation was given on this 
point. But the House will recollect that it was given in answer to a short 
notice question which had made it necessary to obtain information by 
telegraph. Had it been obtained by letter !Iofter ordinary notice, the Chief 
Commissioner would no doubt have had an opportunity of discovering the 
mistake before the question was answered. 

ELECTION OF A MEMBER FOR THE COMMITTEE ON PUBLIC 
ACCOUNTS. 

The Honourable Sir Jeremy Ba.fame (Finance Member): Sir, I move: 

"That the non·official members of the A.embly do proc-eed. to elect, in the manner 
required bX 1"111e 51 of the Indian Legislative Rules, one member to be a member of 
the Commltt.ee on Public; Accounts ill place of Sirdar Jogendra Singh who has ceased 
to be a member of the A88eDlbly." 

1Ir. Pres1dent (The Honourable Sir Abdur UI1.him): Motion moved: 
"That the non-official members of the Assembly do proceed to elect, in the manner 

required by rule 51 of the Indian Legislative Rules, one member to be a .member of 
the Committee on Public Accounts in place of Sirdar Jogendra Singh who has l'ea.l'ed 
to be a member of the Assembly." 

1Ir. Govind V. Deshmukh (Nagpur Division: Non·Muhammadan): On 
a point of information, Sir. May I know why SirllarJogendra Singh has 
ceased to be a member of the Assembly? 

The Jlonourable Sir Jeremy BaiamAII: I am afraid I am not aware of 
the details of the matter, but I believe he was sentenced to a tenn of 
imprisonment. 

JIr. GoviDd V. Deshmukh: \Vas any action taken by the Government, 
and if so, under any law? What was the sentence awarded? 

Sir George Spence (Secretary, Legislative Department.): I think it was 
fifteen months. ' 

1Ir. Govind V. D'lshmukh: Are there any rules which automatically 
disqualify a person from continuing as a Member? 

Sir George Spence: Yes. 

1Ir. President (The Honourable Sir Abdur Itahim): 'The question is: 

"That the non-official members of the AlIII6IIlbly do proceed to elect, in the manner 
required by rule 51 of the Indian Legislative Rules, ~  member to be a member of 
the Committee on Public Accounts in place of Sirciar Jogendra Singh who has ceaBl!d 
to be a member of the Al88IIlbly. OJ 

The motion was adopted. 
R 



ELECTION OF MEMBERS FOR THE STANDING COMMJT'l'EE OF 
THE DEPARTMENT OF COMMERCE. 

The 1l0Jl0lU'able Diw&D. BaAadur Sir A. Bamaswami ]l[udallar (Member 
for Commerce· and LaboUl'): Sir, I move: 

"That this Assembly do proceed to elect, in such manner as the Honourable the 
President may dit'ect three non-official members to serve on the Standing Committee 
to advise on subjects'in the Department of Commerce." 

Mr. President ('fhe Honourable Sir Abdur Rahim): The question is: 
"That this A8IIembly do proceed to elect, in such manner as the Honourable the 

President may direct, three non-official members to serve on the Standing Committee 
to advise on subjects in the Department of Commerce." 

The motion was ad?pted. 

ELECTION OF MEMBERS :FOR THE CENTRAL ADVISORY BOARD 
OF EDUCATION. 

Mr. J. D. Ty80ll (Secretary, Department of Education, Health and 
I.ands): Sir, I move: 

"That. the members of this Assembly do proceed to elect, in such ma.nner as may· 
be -~  by the Honourable the President, two persons from among their own 
numbers to be mE-mbers of the Central Advisor! Board of Education in IJidia, with 
leff .. ct. frOID the 10th September, 1941." 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That the members oftliis Assembly do proceed to elect, in such ma.nner as may 

be approved .by the .HOIlOJll'Rhle the President, two pel'llOns from among their own 
numbers to be members of the Central Advisory Board of Education in India, with 
elJect fl'fJm the 10th September, 1941." . 

The motion was adopted . 
. 1Ir. Preaidem (The Honourable Sir Abdul' Rahim): I may inform 

Honourable Members that for the purpose of elections of members for the 
Committee on Public Accounts, Standing Committee for the Depnrtment 
of Commerce and the Centrnl Advisory Board of Education in India, the 
following d!ltes have been fixed for receiving nominations and for holding 
elections, if necessary, namely: 

. ! Nominations. 

1. Committee on Public, 24th March, 1941. 
Accounts. 

2. Standing Committee 24th March, 1941. 
for. the Department 
of Commerce. 

3. Central Advisory Board 24th March, 1941. 
of Education in India 

. - Election. 

28th March, 1941. 

28th March, 1941. 

.. , ... 
The nominations for the two Committees and the Board will be received 

in the Notice ~  upto ~2 NOON on the dates mentioned above for the 
purpose.- The elections which will be conducted in accordance with the 
principle of proportional representation by means of the single transferable 
vote Will be held in the Assistant Secretary's "Room in the Council House, 
New Delhi. between the hours of 10-30 a.m. and 1 p.m. 

( 1772 ) 
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Mr. President (The Honourable Sir Abdur Rahim): ~  House will 

now proceed to deal with the Indian FinancE" Bill clause by clause. 
The question is: 
"That dause 2 stand part of the Bill." 
The motion was adopted. 
Clause 2 was added to the Bill. 
llr. President (The Honourable Sir Abdur Rahim): The question is: 

"That clause 3 stand part of the Bill." 

Kr. Husenbhai Abdullabhai Laljee (Bombay Central Division: Mu-
hammadan Rural): Sir, I beg to move: 

"That in clause 3 of the Bill. in clauP6 (a) (i) of the proposed Rection 4, for the word 
'forty' the word 'fifty' be substituted, and after the words 'two rupees' the words 
'and eight annas' be inserted." 

With regard to this matter, in my speech on the FInance Bill I have 
already pointed out that so far as the public is cCincemed it would be 
much better that we should have only two units, one unit of 50 and another 
of 80. We have received representations, I will not read them at length, 

~ I wish to submit that in the 'interests of the industry, in the interests 
more of the consumer and in the interests of conserving our supplies of 
paper and chemicals in this country, it will be very advisable that Gov-
ernment should adopt only two units. We have at present ~  units, 
namely, 40, 60 and 80, and in every unit that we make we have to use 
different kinds of paper and the large quantity of paper that is used in the 
manufacture of matches goes to show that at present we are wasting a 
great quantity of paper which is very essentially required. In ordinary 
cases we have got to use blue paper, we have got to use green paper, we 
have to use brown paper and so forth and so .on. It is advisable that at. 
the present moment we should not allow the manufacturer to waste money 
on the paper. In fact, when we are putting &uch a heavy duty on the 
consumer and we want a lot of paper for other purposes, ~  when the 
manufacturers have quoted the prices of paper as having gone up very 
materially-in fact they liave given the prices of paper which have gone 
up, the scarcity that is being suffered, and if we allow this sort of thing 
to go on, the prices would go up every time. We cannot st.op prices on 
the one hand by saying that the prices to the consumer must not be 
raised, and on the other hand, allow the manufacturer to use 11 lot d 
paper for packing purposes and other purposes. At the present time we 
ought to become more businesslike so far as supplies are concerned. Of 
course, it has gone on for years together. These matches were being im-
ported from outside and as much quantity of articles as could be brought 
from outside was always encouraged, whether in the shape ;)f packfug or 
manufacture or otherwise. In fact, it was an indirect waJ of increasing 
the imports. Another point that arises is this. \Vhen we make.a wlit of 
40 and 60, the difference is very little and I think the retail shopkeeper, 
business man as he is,-he does take advantage of passing on 40 splinta 
instead of 60. It is quite easy, it is practieable for the business man to 
pass on after the duty has been increased, to this extent that the match 
box of 40 may be given at half an anna. 

( 1773 ) 
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[Mr. Husenbhai Abdullabhai Laljee.] 
Sir, I should very much like that the duty may be decreased but from 

the way we have learnt from the Honourable the Finance Member I 
have no hope that he will reduce the duty at all and I see that he quite 
agrees. In that case my submiBsion is, in the interest both of the 
consumer and of the manufacturer and in the interest of conserving 
supplies of chemicals and paper which are badly required for the Defence 
Services in other industries that are going on for the production of 
munitions, that my suggestion Bhould be adopted. ·When I put down 
the prices at Rs. 2-8-0 and Rs. 4 for 50 and 80 splints I worked out the 
figures as under. I put down the cost including the selling commillflion 
including also the depreciation, including the dividend to the extent of 
nearly nine to ten per cent. I do not know whether my friend, Sir 
Cowasji, who has recently been a member of the Board of Directors of 
Wimco knows it. But I am told or rather these are the figures that I have 
worked out as one who has been in the line. If we put down 50 and 80 
units, it works out at 2 pice and 3 pice respectively and at a cost with 
profit at 9 per cent. and depreciation. As has been stated in the represen-
tations of the m:mufacturers of IBombay !lnd Calcutta, the prices of 
chemicals have risen. Of course, we have not been able to get any 
cost or any representation from the great foreign syndicate whIch is 
running the Western India Match Co. and who really supply nearly 70 to 
80 per cent. of the consumption. But still from all I have got from the 
Indian manufacturers of Bombay and Calcutta, I feel that the cost with 
profit, selling commission and otherwise to a manufacturer will not go over 
for 50 splints at more than one rupee one anna. So far as 80 splints are 
concerned it works to Rs. 1-13-0. Now (I.-.d to 1-1-0 dutv Rs. 2-8-0. It 
works out for a dozen 4 annas 9 pies and for the retailer it comes at half 
anna to 6 annas, giving him, the retailer, a profit of It a ~  which is 
fair. In like manner with regard to 80 splints, the cost works out to 8 
figure of 1/12 with depreciation and profits. With one anna for the 
selling commission it works out to 1/13. Added to the Rs. 4 duty as 
Buggested by the Honourable the Finance Member and it works out to 8 
annas 9 pies and adding one anna 3 pies for the retailer it works out to 
9 annas which gives a fair price of 3 pice for a box of 80 splints. If this 
suggestion is agreed to, we can definitely put down the selling prices at 
not more than half an anna for 50 splints and ·not more than 8 pice for 
80 splints. Thereby there will be no difficulty whatever experienced by 
the sellers, by the manufacturers and the consumers. With this object 
1 have . moved the above amendment. 

Kr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved:· 

"That in clause 3 of the Bill, in c1aalle (n) (i) of the ,'roposed section 4, for the 
word 'fc.rty' the word 'fifty' be substitnted, and after the worda 'two rupees' the 
words 'and eight aonas' be ineerted." 

. ft, BOJlOQ1'I.ble Sir .Jeremy J1&iam&1l (Finance Member): When repl.v-
lUg to the debate, day before yesterday, with reference to a ~  
made by Sir Homi Mody, I said that it was desirable to review the sizes 
of units in which matches were retailed and to see if Borne schedule could 
not be devised which, while giving revenue its fair due, would remove 
opP"l'tunities for profiteering and exploitation. I am &.lso aware of the 
force of the contention put forward hy the Honourable the Mover of the 
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amendment in regard to the units for retailing matches but my difficulty 
is that this is a question which I should like to discU'ss at leisure with 
representatives of the trade and with due regard to the interests of the 
consumer and I cannot here and now accept on the floor of the House an 
amendment to the schedule which may possibly have undesirable effects. 
If I were satisfied that the trade in general were in favour of concentrating 
on production of 50s. and 80s, I should, as at present advised, be in 
favour of a scheme of that kind but if I were to accept here and now the 
amendment made by the Honourable Member I should immediately make 
it impossible for matches to be retailed economically in boxes of 40, 
because the tax on a box of 40 matches would under this amendment be 
the same as the tax on a match box of 50. 

](1'. Kusenbhai Abdullabhai Laljee: I am making it 2-8-0 instead of 2. 
You would not lose. 

The Honourable Sir .Teremy Raisman: I may not lose. I am not 
talking now from the point of view of the exchequer merely but the 
effect would be that such boxes of 40 as continue to be produced would 
under this have to pay duty at the rate of 2'-8-0. I cannot without 
consideration and preparation make so serious a change .in the conditions 
in which matches are produced and distributed. Now, the question is 
what I (,Rn do, if aflitlr the sc:hedule has been embodied it becomes 
desirable to make some variation. That is a legal point on which I am 
satisfied that in the exercise of the powers, which are called powers of 
exemption, I can vary the schedule. For instance, I could cater for a 
box of 50 matches. by exempting boxes of 50 from 8 annas duty. At 
present under the schedule a box of 50 is liable to the same duty as a 
box of 50, that is to say, Rs. 3. Now, if I come to the conclusion after 
consideration and discussion with the trade that it is highly desirable to 
cater for the distribution of a box of 50, then until I am next in a position 
to legislate I can issue a notification which will in effect fix the duty on a 
box of 50 at the rate proposed by the Honourable Member. So, Sir, I 
am sympathetic to the objects which the Honourable Member has in 
mind but I cannot here and now on the floor of the ·House agree to gi-re 
drastic statutory effect to that suggestion until there has been time to 
discuss it with the representatives of the trade. In view of this explana-
tion and my declared intention, I trust that the Honourable Member will 
not press his amendment at this stage. 

J1r. Husenbhai AbduUabhai Laljee: In view of the nonourable 
Member's statement, I wish to withdraw my amendment. 

The amendment was, by leave of the Assembly, withdrawn. 

Dr. P. X. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, , move: 

"That in ~ 3 of the Bill, in clause (a) W of the proposed section 4, for th'" 
words 'two rupees the words 'one rupee' be substituted." 

The object of my amendment is that there should not be any addi-
tional taxation on matches. 

Sir Oowasjl oTehangir (Bombay Oity: Non-Muhammadan Urban): 
HoW' much then shall we lose? 
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Dr. P .... Banerjea: According to the }'inance Member's calculations, 
we shall lose a crore and a naIf of rupees, but in connection with the 
Budget and the Finance Bill I pointed out that it would not be necessary 
to levy any additional taxation if measureR of economy were adopted. In 
case measures of economy did not suffice, I pointed out, further, that 
borrowing might be resorted to to a slightly increased extent. But my own 
view is that neither borrowing nor additional taxation is necessary. Sir, 
if it may be found absolutely necessary to impose additional taxation 
we should see to it that such additional taxation falls on the 'Shoulders 
of those who are best able to bear this burden. Now this burden, 8S I 
pointed out the other day, would fallon all classes of the population and 
the greatest part of the burden would fall on the poorest of the people. 
It is well·known that ninety per cent. of the population of India is very 
poor. That has been admitted by great Englishmen who have had any 
sympathy for Indians. Is it desirable at this juncture to levy a burden 
on the poorest classes of the population? I say that  that is quite un-
necessary and would be extremely unjustifiable. Sir, with a rise in the 
cost of living, the condition of the poorer classes, of some sections of the 
poorer classes at least, has become much worse. It may be argued that 
owing to the war situation, some poor people have derived some advant-
age, but, on the other hand, it must be said that the condition of others 
has deteriorated. When we find that the Government are compelled to 
pay a dearness allowance to. some classes of Government servants, it is 
made clear that the economic condition of 'Such classes has become much 
worse than before. It is not all persons who are employed by the Govern· 
ment who are benefited, and the dearness allowance helps only a small 
proportion of the working population. There are others who are working 
under private companies, and private individuals and who work on their 
own; they do not get any dearness allowance, and their condition. there· 
fore, must be borne in mind before we levy additional taxation on them. 
As 1 said the other d3Y, this additional d·ut.v on matches is akin to aD 
additional duty on salt, because it is one of the most essential necessaries 
o,f every person in India, except perhaps the ver,\' rich who use electric 
lIght and who are· not required to have resort to matches. 

An Honourable Kember: What about smoking? 

Dr. P. If. Banerjea: Smoking is a luxury and it is only the richer 
persons who indulge in such luxury. 

Sir Oowasjl Jehangir: But the poor man smokes the bidi. 

Dr. P. If. Banerjea: That is also a convention; for the poor it may be 
regarded as a conventional necessity and it is not desirable to tax such 
conventional necessities of the poor. Look at it from whatever point of 
view you will, it is a most unjustifiable tax ~ I would urge the Finance 
Member to accept my amendment in order that there may not be any 
discontent in the country. It is the duty' of all of us-Government as 
well as the Opposition-to prevent discontent in the country and I can 
assure the Honourable the Finance Member and his colleagues on the 
Treasury Benches that if this is passed, there will be great discontent in 
this country. I would therefore ask him to accept the amendment in 
order. to ~~  discontent. ~ d.iscontent is a. very undesirable thing, 
especIally III a tIme of war and If It can be aVOided, every ~  should 
be made to avoid it. With thesp, words r move mv motion. 
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Mr, Pre8idet (The Honourable Hir Abdur· Rahim): Amendment 
moved:, 

"That in dause 3 of the Bdl, in clause (n) (i) of the proposed section 4, for the 
words 'two rupees' the words 'one rupee' be substituted." 

Sir Oowasji Ja1umgir: Mr. President, I have contended in this House 
on two occasions· that for the year 1940-41 we have been taxed 44 per 
cent. higher than we should have been in comparison with England. I 
attempted on two occasions to prove thjs by facts and figures. In trying 
to controvert my argument, the Honourable the :Finance Member gave us 
just a few bald figures in his speech in reply to the Budget debates. He 
said that the normal Budget of India was 85 crores, which had risen in 
1941-42 to 115 ('rores. I do not know where he got that figure of 115 
crores from-it is 113 crores. 

The Honourable Sir Jeremy Raisman: I said "to the order of". 

Sir Oowasji Jehangir: Sir, two ('rores does not matter to the HonourablA 
the Finance Member,-"whether it rose to 113 or 115 does not matterl" 
Even in his own figures I do expect him to be a ~  more ~  
Then, Sir, he went on to say that in ~  the ~ ~  taxatlOn 
was from £1500 million to £1700 million. Now these agam are not 
correct figures . . . 

The, Honourable Sir Jeremy Kaisman: Sir, may I remind the Honour-
able Member that it was agreed thnt these general arguments would not 
be pursued at this stage where we would confine ourselves to the clauses 
and the amendments. The Honourable Member is clearly attempting to 
get another opportunity .to traverse my argument. 

Sir Oowasji Jellangir: May I reply that here is a matter in which a 
crore and a half of rupees are involved. If the House accepts this amend-
ment, the deficit will go up by a crore and a half, and I have a right to 
explain how we can meet this deficit. 

Kr. President (The Honourable Sir Abom Rahim): As a point of order 
has been raised, the Chair understood t.he Honourable Memher WII-S now 
trying to reply to the Finance Member as regards BOme of the figures he 
gave in his reply to the speeches of the other Honourable Members. If 
that is so, then the Chair thinks it is quite in order, but if he is attempting 
to renew the whole discussion on the Finance Bill, the Chair should 
certainly disallow that. 

Sir oowasji Jehangir: Sir, the Finance Member's figures were not 
correct and he tried to. make out that any further deficits could not be 
made good out of loans and I am touching on th&t point. Sir, then he 
tried to compare that figure of Rs. 115 crores, a,s he said, with the rise in 
England from £1500 million to £1700 million, and I was at great pains 
to show that that was not correct . . . . . 

JIr. President (The Honourable Sir Abdur Rahim): That was in his 
reply to the speeches of Honourable Members on the motion for conBidera-
tion of the Finance Bill? ' 
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Sir OowaajlJehaDgir: Yes, Sir, day before yesterday. I was at great 
pains to show that for 1940-41 the amount of taxatlon in England was 
£1234 million. I did also point out that it was the Supplementary 
Budget of July of 1940 which raised further taxation by £129 ~  
out of which £86 million accrued in the present financial year makmg a 
total of £1320 millions and not 15 to 17 hundred millions. Of course, 
the Honourable the Finance Member has only lately been accustomed to 
talk in crores of rupees and a few hundred millions to him do not mean 
very much this way or that way. 

The Honourable Sir Jeremy RaiSDi&n: I must point out, in justice to 
myself, to the Honourable Member that I am talking on the basis of 
recent estimates of proba.ble yields whereas he is referring to the figures 
put before Parliament nearly twelve months ago. 

Sir Oowaajl Jeb&ngir: I am coming to that. I have given the latest 
figures of taxation in England: no other figures are available. The new 
budget bas not come out. I have given you the figures of the supple-
mentary budget and I am comparing them with the figures in India for 
1940-41 and not 1941-42. I have been saying that all along. Now, Sir, 
you cannot make a comparison between England and ~  in bold figures. 
You must come down to percentages, especially if your figures are out by 
a few hundred millions. I again claim that I have placed before this 
Honourable House figures which are now in cold print to show that in the 
year 1940-41 we were taxed 44 per cent. more than we should have been. 
The figures that the Honourable the Finance Member has given will also 
~  down in cold print. Now, Sir, the Finance Member practically 
admitted that he has made a difference in the method of division between 
taxation and loans between the last war and this war. I was glad to 
hear that admission. There has been a difference and he admits it. 

The Honourable Sir Jeremy Railman: I do not remember having said 
that. 

Sir Cowasj' JehaDglr: In that ease, let me revive his memory. I 
asked him whether we were not rarrying the burden of 1914-18 and his 
reply was: "Is that the reason why we should ask that our burden should 
be carried in a similar manner?" I asked him whether we were carrying 
the burden of 1914-18 . . . . . 

The Honourable Sir Jeremy Raisman: Some of it 
Sir Oowasji Jehang1.r: We are carrying the whole burden as far as 

possible at the present moment. 
The Honourable Sir Jeremy Raiaman: I did not admit that. 

Sir Oowasji Jehangil': The future generations should also carry a simi-
lar burden. But, Sir, I have shown in two particulars that the Honourable 
the Finance Member was not quite accurate in his figures. But the sur-
prising part of it WHS that he compared the Indian figures of 1941-42 with 
the English figures of 1940-41. Now, you cannot compare the fig-ures of 
one year with the figures of another year. The Honourable the Finance 
Member thinks that he may be one of the wonders of the world. He is not. 
At any rate, he tried to compare the figures of 1940-41 with the ~  of 
1941-42. No\\. I have never heard of such a thing. It is impossible to do 
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that. Rut that is what he is attempting to do. He, gave us the Indian 
figures of 115 crores, which relate to 1941-42 and he compared them with 
the figures of 17 to 18 hundred millions which relate to 194041. But 
when I asked the Honourable the Finance Member to deal with facts and 
not fiction, this is what he said: 

"I am dealing with facts which are familiar to those who deal with those problems 
and it is almost a commonpla.ce of economica and public finance that the duty of each 
gt'ncration is to provide by toil and sacrifiCe aud by tightening its belt to provide 
for the cost of the problem'! with whiCh they are confronted." 

Now, I aD! prepared to bow to the superior wisdom of the Finance 
Member in certain matters, but I absolutely refuse to take advice of this 
sort from the present Finance Member of ~ Government of India. Some 
of us in times of danger both for India aud for England know how to 
tighten our belts and I would ask him to put the search-light upon himself 
and refra.in. from giving such advice where it is not required or wanted. 

Now, Sir, suppose that this amendment was accepted by this House and 
there was a further deficit of a crore and a half, what would prudent 
finance demand? I was trying to explain the debt position of India when 
I was asked the question: If the sinking funn was increased, would it not 
mean the same as taxation? I was surprised at the question. Suppose 
this amendment was carried and it meant a deficit of, say, one crore in 
round figures. Then, I think the Finance Member in justice and in equity 
would demand that if a crore more of borrowed money was to be used 
towards making up the deficit, at least 5 per cent. of that amount should 
be raised by taxation, 3 per cent. for interest charges and 2 per cent. for 
the sinking fund. It now WOl'ks oul at 1 1/8 per cent. aDu I ha.ve raised it 
to 2 per cent. The difference, therefore, between taxation and borrowing is 
this. You would have to raise by taxation a crore of money, but if you 
finance it from loans you would have to r!l.ise by 'taxation 5 lakhs, which 
is a very great difference. The matter was ~  simple thJ.t I hardly thought 
that it required an eXplanation. 

Now, I would just like to come to my Honourable friend, Sir Frederick 
James. I do not find he is here just now and I will postpone what I have 
to say till he is present. ' 

JIr. President (The Honourable Sir Abdur Rahim): It is not expected 
that the Honourable Member should reply to every Member. 

Sir OOwasji .Tehangir: Now, the point is who suggested this taxation 
on matches? While asking that question, let me just say this tb,at I am 
not in complete agreement with the Mover of this amendment when he 
suggested that it was unfair to raise this tax. I am not in agreement with 
him there, but I would like to raise the point, who' is :oesponsible for thia 
proposal? Is it the Finance Member himself or is it the Government of 
India? Just now we have heard a great deal of joint responsibility of 
Governments. It has come very prominently before the public eye and 
I do think that we do want a lur-id explana.tion of this question. Take 
these mSltches. Is it .the responsibility of the Government of India as Q 

whole or is it of the Fina.nce Member? Now, 'let me come to the major 
issue. A very important contribution has been made by my friend, Sir 
Chimmanlal Setalvad, to the Timu Of India of yesterday's date raising 
this very important issue. I am not going to repeat anything that has 
been said at the conference in Bombay. 
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The Honourable Sir M'ubammad Zafrullab. Khan (Leader of the House) : 
May I respectfully invite your attention, Sir, to the fact that 

12 NO:lN. . the Honourable Member is not talking on the motion now? 

Sir Cowasji Jehangir: I am coming to the question of the joint rea-
ponsibili.ty of Government with regard to taxation, and particularly in 
regard to the question of matches. 

The Honourable Sir :Muhammad Zafrullah Xh&n: That has nothing to 
do with the amendment. 

Sir Oowasji Jehangir: The amendment seeks to knock it out. 

1Ir. President (The HonoUl'able Sir Abdur Rahim): The Chair believes 
the Honourable Member's contention is that the question of tax on 
matches is a joint responsibility of the entire Government. The Chair 
does not know whether it is disputed. 

The Honourable Sir :Muhammad Zalrallah Khan: What led tbe 
Honourable Member to Lhink that is disputed? 

Sir Cowasji Jehangir: Because the Honourable the Finance Member 
in his speech the other day used the first person: I did this, I did that, I 
did the other. 

Kr. President (The Honourable Sir Abdur Rahim): But the Chair just 
now heard the Honourable the Finance Member to say thut it is the Gov-
ernment of India. 

Sir Cowasji Jehangir: This is a very important point which I want to 
~  but if you rule that it should not be raised, then I bow to your 

ruhng. 

1Ir. President (The Honourable Sir Abdur Rahim): It is admitted by 
the other side. 

Sir Cowasli Jehangir: Even if it is admitted .... 

The Honourable Sir Jeremy Raisman: It is a joint responsibility. 

)(r. President (The Honourable Sir Abdur Rahim): Any general issue 
of a politiC'al nature cannot be discussed now. 

Sir Cowasji lehangir: All I have got to say is that I do hope that the 
Honourable the Finance Member will take this House, although it is a very 
empty House, in a more serious manDer than he does. Because it is empty 
that is all the more reason to take it more ~  I am not going to 
stop my criticism because the Congress Benches are empty. My speech 
would have been exactly the same. In quoting figures, it is the privjlege 
of non-official Members to make mistakes. They ~ not got; the know-
ledge, they have not got the secretariat behind them, but I do think that 
Members of Government when they quote figures should take care to see 
that they are correct, specially if they are quoted to controvert the a.rgu-
ment put forward, backed by facts and figures of an Honourable Member 
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who is part of the Opposition. With these words, I think my Honourable 
friend, the Mover, would do well, after he has had his say, to withdraw his 
amendment. It may be that the Honourable the Finance Member has 
very good reasons for having proposed, Or that the Government of India 
have had very good reasons for making this proposal. We say it amounts 
to Ii crores and I am not at prelSent prepared to increase our borrowings by 
It crores for this particular purpose. 

The Honourable Sir Jeremy RaiSman: Sir, I would like first of all to 
deal with the point of inaccuracy of figures. It is true (and I present my 
Honourable friend with it) that when standing here in this place and look-
ing for exact figures, which I wanted, through my papers, I was not able 
to find them. I was fully aware of the order of the figure, but in look-
ing through the budget speech, I could not put my finger on it at that 
second and, therefore, in order not to detain the House unnecessarily, 1 
mentioned the figure of 115 crores instead of 113 crores. But it did not 
affect the validity of my argument. What I was dealing with was the 
general percentage of increased taxation. For that matter, the figure of 
85 crores was only a rough figure, it may have been 83'27 or 83'8. My 
point was that the increase in taxation with the new tuxes would be some-
thing of the order of 30/85 or say roughly something less than 40 per eent. 
In speaking of the United Kingdom figures, I could not deal with their 
figures for 1941-42 for the simple reason that those figures have not yet 
been published. I dealt with what is estimated by economists to be the 
present rate of yield of taxation as compared with what we know to be th'b 
previous scale of taxation and the position there was . . . . . 

Sir Oowasji Jehangir: I gave figures of the supplementary budget, nnd 
no further taxation has been raised. 

The Honourable Sir Jeremy Ra.isman: The Honourable Member seems 
to be incapable of realising that the figures laid before the House of 
Commons in April last are so out-oi-date as . to be unreliable and the 
Honourable Member seeilis equally incapable of realising that when COlD-
petent economists who are watching the growth of Government expenditure 
and revenue are now lllaking estimates of the effects of certain changes and 
those estimates might, and probably in the course of the next few days, 
will he revealed to be much more accurate than the estimates which the 
Treasury itself put -up in_ April last . . . . . 

Sir Cowasji Jehangir: The Honourable Member is lllixing up revenue 
with expendIture. The expenditure has gone up, the revenue cannot go 
up, unless taxation is put up. 

:Hr. President (The Honourable Sir Abdur Hahim); The Honourable 
Member ought not to be interrupted in his speech. 

Sir Cowasji Jehangir! The Honourable Member is mixing up two 
separate things. 

The Honourable Sir Jeremy Raisman: I do not however wish to ~  
this point. The Honourable Member seems to be incapableo£ treating it 
without importing a certain amount of heat into it and since it is a 4ues-
tion of facts and figures. on his own showing, I do not reany understand 
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[Sir Jeremy Raisman.] 
where the occasion arises for importing feeling into the matter. However, 
I may state in the most categorical manner that I remain entirely un-
convinced by his argument and I do not believe that anybody can demon-
strate that the burden of taxation which is being borne in England at the 
present time is actually less in relation to the taxable capacity as evidenced 
by pre-war budgets than the additional burden being borne by the tax-
payer in India. I refuse to allow him in support of his argument to take 
the volume of borrowing in England in relation to the total expenditure as 
a criterion instead of taking the proportionate increase of taxation-that is 
the difference between me and my Honourable friend. It may nappen, it 
could happen that the scale of borrowing in England might rise to 2'OU per 
cent. or 300 per cent. of the yield of taxation. Would that mean, then. 
that we, in India, should actually go back and reduce our nonnal h..xe.s so 
as to get our borrowings into a similar proportion to the yield of taxatio.n" 
At the presp.nt moment, in order to get into a position comparable wlth 
th!l.t of England in that respect, we ought to remit about 40 per ct'nt., pro-
bably more, of the pre-existing scale of tJXation and fill that up with loans 
also. That is the logical conclusion of the HonoUrable Member's argu-
ment. 

Now. Sir, he taught me some simple facts about the effect of the 
operation of a sinking fund. I am very grateful for the instruction which 
he has kindly conveyed. The attractive proPosition which he puts forward 
~  the House is tha;t if for every crore you have to spend, you are pre-
pared to borrow, all you need to do is to raise about five lakhs taxation so 
that as far as I can see, since the expenditure is estimated to be something 
of the order of 126 crores-I guard myself by saying 'order of', it may be 
126·3 crores or more or less-since your total expenditure is of the order 
of 126 crores, then I can see no reason why you should not defray" your 
obligations by raising taxation to the tune of six crores which will enable 
you to conserve . . . . . . 

Sir Cowasji Jehangir: Nobody can make such a ridiculous suggestion. 
1 never made such a ridiculous suggestion as the Honourable Member puts 
in my mouth., 

"The llt'nourable Sir .Teremy R&i8man: ThE> Honourable Member's 
argument, in my opinion, leads ultimate-ly to no less an absurd conclusion 
thar.. that because it omits the question "of" what portion of the burden 
shOUld the present generation extinguish now, not the question of 
what arrangement it should make for defraying the cost. but what portion 
of the cost of the war should actually be finally shouldered at this stage ~  
~  for good and all. 

I leave that point and I will now deal with the main argument of my 
Honourable friend, Dr. Banerjea. As I pointed out the other day, this tax, 
although it is an indirect tax and must, therefore, be levied on the poor as 
well as the rich, this tax is after an very largely, I do not say entirely it is 
VtJry largely in the nature of a tax on smokers and to that extent, it is not 
comparable with the tax on those essential commodities wruch every 
human being must consume. It is in fact a tax on a commodity, the con-
sumption of which is elastic. And it is possible even for the poorer classes 
of tne community to adjust themselves to some extent to the operation 
of a tax of this kind. But there is a morp. important point which Dr. 
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BanerjE'a omitted to notice ann that is this. The cost of r,be prodnction of 
matches has now risen to such an extent as to encrcQ(:h on the margin of 
profit of the distributor and retailer and to make it exceedinglY difficult for 
the match to be retailed at the price at which it was retailed until recent1y. 
Now, I. pointed out in my budget sreech thgt when that situation occurs 
the retailer if he advanc'es at all must advance by a large amount because 
of the lowest unit of currency. Dr. Banerjea has made no suggestion as 
to how to deal with that difficulty, with the fact that in any case even if 
you were to reduce the amount which the exchequer takes out of the new 
retail cost of matches it would probably not be possible for the match to be 
retailed at the previous price. The effect of the change whic.h I have made 
is that a further margin of two annas is given to the trade to cover extra 
cost, to enable it to adjust itself to the situation and I consider, as st 
present advised, that that further margin of two annas makes it possible 
for us to fix the new retail price, whilst withdrawing for the exchequer by 
far the larger part of the additional return which is yielded by that price. 

Sir, I oppose the amendment. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That in clauSE' 3 of the Bill, in' cla.use (tI) (i) of the proposed section 4, for the 

words 'two rupees' the words 'one rupee' be substituted." 
The motion was negatived. 

, 
Mr. LalchaDd lIavalral (Sind: Non-Muhammadan Rural): Sir, I move: 
"That in clause 3 of the Bill, in clause (a) ('1 of the proposed section 4, for the 

words 'two' rupees' the words 'ona rupee a.nd four annas' be substituted." 

iii. Prelddent (The Honourable Sir Abdur Rahim): 'fhere are a 
number of amendments of that character proposing different figures. The 
Chair thinks they ought to be all moved first without any speech and 
then the discussion of all these amendments can go on. .The questions 
'will be put afterwards on the amendments separately. Amendmeni 
moved: 

"That in clause 3 of the Bill, in cll'.usc (a) (i) of the proposed section 4, for the 
words 'two rupees' the words 'one rupel' 9Jld four annas' be substituted." 

Dr. P. 11. Beerjea: Sir, I move: 
"That in clause 3 of the BIll. in cla.nse (a) (i) of the proposed section 4, for the 

words 'two rupees' the words 'one rupee and· eight annas' be substituted." 

1Ir. President (The Honourable Sir Abdur Rahim): Further IiIDc-nd-
ment moved: . 

"That in clause 3 of the Bill, in clame (a) (i) of the proposed section 4, for the 
words 'two rupees' the words 'one rupee and eight annas' be substituted." 

~ )[ubammad Ahmad K&l:ml (Meerut Division: Muhammadan 
Rural): Sir, I move: 

"That in daoBe 3 of the Bill, in clD.use (a) (i) of the pl'opo!ed section 4, for the 
words 'two rupees' the words 'one rupee Bnd twelve 'annas' be Bubstituted." 

Mr. President (The Honourable Sir Abdur Rahim): Still further 
amendment moved: 

"That in clause 3 of the Bill, in claUBe (a) ti) of the proposed section 4, for the 
words 'two rupees' the w('rds 'one rupee and twelve anna.' be lubstituted." 
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Mr. Lalchad Bavalrai: Sir, with regard to these amendments, I 
know our strength is not such as to enable us to give a fair fight. When 
the Finance Bill came up in November; the Congress Members . . . . . 

_l. President (The Honourable Sir Abdul' Rahim): The Honourable 
Member need not aiscuss the general q11estion 110W. He must confiDe 
himself to the amendment. 

Kr. Lalch&nd Navalrai: I am submitting that we are at the Finance 
Member's mercy and he ought to 'be reasonable. 

Mr. President (The H0nourable Sir Abdur Rahim): 'fhere need not be 
a discussion on that matter. 

Mr. x.lch&1ld lIavalrai: My present amendment does not stick to the 
original figure of He. 1 but goes a step further. To raise the duty from 
Re. 1 to R-s. 2 as the }'inance Member yeeks to do is to give a vel'y big 
jump. It has been brought to the notice of the House that even with 
the duty which was fixed in 1934 the cottage industry in ~  was 
not able to carry on and therefore I submit that some advantages should 
be given to them to enable them to continue. 'rhe facts before us go 
to show .that the cost of production has increased very much. Although 
no co;ncession can bring down the cost of production fit1l1 it will lessen 
the burden. From that point of view the Honourable the Finance 
:Member showed some reason,ableness on the first amendment and offered 
to ('onsider the suggestion made by the Mover of that amendment. I, 
therefore, think the Honourable Member would have been well advised 
to pos!,pone the question wholly and consider whether the splints in €.ach 
match box should be alike and a different duty charged or it should be 
reduced to some extent. The whole question should have been post-
poned and to consider later whether the number of splints in 
each box should be of a different nature with different amounts 
of excise duty. To consider the present amendment now would 
complicate the, question now under discussion. There are now 
three amendments,-Qne for Rs. 1-4-0, one for' Rs. 1-8-0 and one 
for Rs. 1-12-0. At any rate there should be some concession given to this 
industry. Of course, at the present tiIne on any amendment the Honour-
able Member can put forward the plea that money is required for war 
effort and must be raised in this way, but he should consider the other 
side also. There is at present dearness of living and seve1'8lother ques-
tions pertaining to economy to be considered. 

Mr. President (The Honourable Sir Abdur Hahim): An that has been 
said already. 

Xl. x.lchaDd Navalrai: 'l'her •. 1forc, it has two sides 9.ud both the side a 
should be ~  by the Honourable the Finance Memher. I will not 
take more time because I also know that it is futile. to put forward any 
reasoning which will not move the Government when it is said that money 
is needed for war purposes; I think any reasonable arguments on this 
side will not be accepted. Sir. I leave it to the reasonableness of the 
Honourable Member. 
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Qui Muhammad Ahmad Kazmi: Sir, so far as this particular tax is 
concerned, there are three partiE's, the Government, the consumer and the 
manufacturer. I am representing the consumer mostly, and I want to 
say this: that when the Government have made up their mind to tax, as 
much relief as possible may be brought to the consumer consistent Iv with 
safety to the manufacturer. 'From the point of view of the manufactuNrs, 
we have seen a memorandum from the Indian Match Manufacturers Asso-
ciation, and they have calculated and worked out that if the duty is 
placed at Rs. 1-12-0, then there will be no difficulty in selling the mateh 
boxes at two for three pice, i. e., at It pice per box of 40 splints. So, 
my submission is that we should make it sure that the price of matches 
for the consumer does not rise above It pice per box. The difference 
between 1, pice and two pice is half a pice: that Ineans an additional 
burden to the consumer of 25 per cent. I maintain that we must avoid 
that increase by the middlE'man of hatf pice, and we must leave sufficient 
to the manufacturer so that there may be no such tendency to raise the 
price by 25 per cent., alld instead of putting this duty of Hs. 2, I thmk 
a duty of Rs. 1-12-0 would be more proper. I may just mention my own 
experience. The day the Honourable the :Finance Member introduced 
the budget I found in Delhi that the price of a match box .... 

JIr. President (The Honourable Si·· Abdur Rahim)' All that has been 
related to this Houile more than once. 

Qazi Muhammad Ahmad Iazmi: Sir Muhammad Yamin Khan related 
it 

lIr. President (The Honourable Sir Abdur Rahim': But thE' Honour-
nble Member need not }'elate that once again. It is q\1ite enongh if one 
Member has related it. 

Qazi Muha.mmad Ahmad Kazmi: I will leave thtlt part th9.t there was 
a time when the prire went up to two pice. Now, gradually it has llome 
back to Ii pice, but thRt is in the City of Delhi. In villages where addi-
tional middlemen come in the way, it is more difficult; it will continue 
to rise to two pice and it will not come down to Ii pice. That means 
that our agricultural population who live outRide the cities will have to 
pRy more than It pice pE'r box. So, to make it sure that even in far qff 
villages the price of the mat-ch box does not go higher thl1.n what is con-
templated by the Government of India, to main tam this ta'{ at Ro. 1-12-0 
would be the proper course. With these remarks. I move my amendment. 

Dr. P. N. Banerjea: Sir, by my amendment I seek. to reduce the 
ac:tditional duty on ma1.-ches by one half, or 50 per cent. 'This is a far 
more modest proposal. and I he.pe it will be acceptable to the Honourable 
the Finance Member. The Honourable the Finance M.emher seems to 
think that matches are required only or mainly for smoking purposes. I 
must say that he is entirely mistaken. There are wany persons, millions 
of persons. who do llOt smoke, and matches are required by ~  for 
lighting purposes and for other household purposes such as cookmg. My 
Honourable friend, the .Finance Member, is familiar with electric light 
and electric cookers; but how many are there who can afford to h..'l,ve 
electric lights and electric cookers? In his own household I believe no 
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[Dr. P. N. Banerjea.] 
fire is lighted with matches-he may have an electric kitchen. However, 
India is a poor country !:lond H.lthough my Honourable friend has been in 
this country for ~5 or 30 years, it seems to me that he knows precious 
little of the conditions which prevail here. That being so, I would Msk 
him to revise his opinion and take it from Members of this House -that 
matches are used for jighting kerosene lamps and for lighting tires for 
oooking purposes. The }'inance Member said in his budget speech .  .  .  . 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member must not go into general considerations . 

Dr. P. H. BanerJea: No general collRideration at all. This ir; with 
regard to this matter only. He says: 

"Over large parts of the country the retail price has already ad"anced to the 
next higher point (meaning a pice and a half), yielding a large uncovenanted profit 
to tht> tn.de. The increase in duty now proposed will appropriate for the exchequer a 

~ ~  of f-he enhl • .nced retail price which the consumer has to pay." 

Now, this will be possible only if the additional duty is h;l1ved. It will 
not be possible if the duty is levied at. the full rate, and even then when the 
duty is halved the Finance Member will have to take steps for !leeing to 
it that the price of a match box of 40 sticks is not advanced beyol\d Ii 
pice. That would be a practicable policy if he takes the ~  steps 
and in that· case the consumer will not be greatly hurt. I have already 
pleaded that the burden on the poor should not be enhanced. Let the 
additional burden on the poor be as little as possible. If this· modest 
proposal of mine. is aceepted, it will be for practical purposes no )oss to 
the Government and at the same time it will help the consumer to a lorge 
extent. 

The BollOlll'&ble Sir leremy Bai8man: Sir, I admit at once that my 
familiarity with the Indian countryside is not as great I1S tha.t of Professor 
Banerjea but I have in fact received a !ot of correspondence lind re-
presentations in coI1nection with this match duty, and it 80 happans tha.t 
apart from the actual match producers the only other organised bodies 
that have approached me are tobacco and bidi sellers. They seem to be 
at any rate the lllain organised body for retailing matches; and although 
my knowledge of India may not be 3S great as that of Dr. lSanerjea, still 
I cannot fail to observe as I walk aiong the ~  and through the 
streets of hldia that the main channel for the sale of matches at any 
rate is the shops which sell goods for smokers .  . 

Dr. P. B. BanerJea: What about the villages? How many towus are 
there in India as compared with the villages? 

The Honourable Sir leremy lI.NamNl: I am talking about the villa.ges 
too. I do not know what the . exact number is, but I have a strong feeling 
that the majoritv of the matcheR consumed in India are consumed by 
smokers. Be that 8S it may, this amendment would not relieve the ~ 
sumer of matches of anything at li.ll. The only thing that this amend-
ment would do would be to givetbe trade a much more comfortable 
margin wit.h which to operate, and that I consider is entirely objectionable. 
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I propose to try and deal with that difficulty by discussing with the 
trade more suitable units in which matches should be retailed. but I am 
not prepared to solve the problem by saying. •• All right. You have 
I.IoIlOther four annas, another eight annss a gross. Then. I am quite sure 
you will get rid of your trouble ". Dr. Banerjea actually-and he is an 
economisir--t&dvances the preposterous proposition that I should forego 75 
lakhs of revenue in order to ensure that the producers and distributors of 
matches ~ exploit the consumer and that this sum would solve their 
difficulties without their asking him to pay 33-1/3 per cent. more. That 
is what it amounts to. He IS afraid that instead. of. It pice they will 
charge 2 plCe for a box of matches because their own costs may go up by 
possibly. five per cent. He seriously suggests ~ ~ way to ~1  

difficulty is ~  give up at a stroke half of the total expected yield of true 
increase of tax. I find it difficult to take such an argument seriously. I 
claim, and I have given a good deal of thought to all th£ dbblils of !;hiS 
mg,tter. I do not believe there 11'1 any Member of this· House who knows 
more ~  the details of· the operation of tws tax, of the position in 
regard to the cost of production of matches, of the position in regard to 
the retailing of various UIuts of ~ of matclies. I do not believe that 
there is any Member of this House-however much he may know .. boui 
the habits of Indians-who knows more abOut the technical position re-

~ that. 

Dr. P. ]f. Banerjea: I am prepared to accept that. 

fte Bonoara.bie Sir leremy B&lamall: It is a matter into which I 
have gone with great care, and it is my considered conclusion that the 
proposals which 1 have made are not unfair to' the trade Rnd ·they do not 
make it impossible for matches to continue· to be retailed at tlieprice, 
which is the ~  point above the price previousl.v existinl!'. 

Dr .. P •. Jr. Banerjea: Ii pice .. 

fte Koao1ll&ble' Sir Jeremy ·Batsm",,! Ii pice for the ~ stick mateh 
box. that is, to take one example. . Of ~ there are other units. I am 
satisfied that the pres'3nt duty al; ~  coats does .not make n 

~  for the box of 40 sticks to be ·retailed at l! piee. and f am 
Jll'6pared to arrange ..• • .  ' 

Dr. P. ]f; Banerlea: You will gual'antee that prices will not go be;yond 
that.. 

The JlQDOUl'&ble . Sir .Teremy 2mman: There is one point to which 
I must draw the attention of the House and which mIght cause oonfuslCm. 
There are certain municipalities which levy octroi on the basis of .the COBb 
of the commodity. Although it is contrary to all rules of economics 
sud .ta,xil.tio#, they . actually in some. places levy octroi on the 
taxed cQst 9f ·the commodity, that .is· to . say, in the case of 
matcb,es, they ~ - levy octroi not .on the intrinsic· cost of the commo-
dity. but on ~ c.ost .ofthe. commqdity . plu8 the  tax which is levied by 
the ~  : ,.' ,. , . 

~  ,. iI. ~ ~8 1  those m1,lJlicrp,aUtief!. 

o 
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The lloDo1Irable Sir .Jeremy ltaisman : If you bar t·hose .municipalities, 
if ~  exclude the element of local taxation, then I am prepl.\l'ed to 
gOOranteethat steps will. be taken. to make it ~  ~ the match' 
box to continue to be retailed at a prIce correspondmg to Ii pIce for & hox 
Of 40 sticks. 

1Ir. President (The Honourablt" Sir Ahdm Rahim): The qnestion is: 
"That in clauae ;; of the Bill, in clause (a) (i) of ~  ~ ~  4, for the 

words ·two rupees' the words 'one rupee and four anna8 be substituted. ' 
'l'he motion was negatived. 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 3 ot the Bill ill clause (a.) (i) of the proposl'd !ection 4, for the 

words 'two rupees' the words ~ rupee and eight annas' be IlUbetitnu-d. II 
The motion was negatived. 

JIr. PreSident (The Honourable Sir Abdul' Rahlm): The question is: 
"That in cla.use 3 of the Bill in clanse (301 (i) of the propOIed section 4, for tbe 

words 'two rupees' the words ~ rupee and twelve aJIJIBII' be sllbftituted." 
The motion was negatived. 

1Ir. PresideDt (The Honourable Sir Abdur Rahim): The question is: 
"Tha.t chmsc 3 stand pari. of the Bill." 
Th,) motion was adopted. 
Clause 3 was addad to the Bill. 

Dr.·P ••• BaurJea: I beg to move: 
''That aftel' ('lanse 3 of the Bill the following new clause be inseTted and the 

.uhlwruf'nt damres be re-numhered accordingly: 
'4. In Section 19 of the Matches. (Excise Duty) Act, 1934-

(11,) in daure (i) for the word" "ten pies' the word. 'one anna and 'eight 'pil'!!' 
IIhall be substituted. 

(b) in clauBe (iil for the words '0118 anna and. t.hree pid,';tb6 wt;,rila 'two'annlls 
and six pie.' shall be 81lbetituted. 

\c) in ("lanSf' ~ for the wo ... 1s 'rne anna and eight piea.' the wo-rds'three annas 
an(l i'.lUr pies' sbll.ll be substitutt'd' ,. 

The obiect of moving this new clause Is to double the rate of rebate 
which is uEowed to t,ne cottage mat-ch i.ndll!ltry. When in the year 1934 
the rebate was allowed to the 8 ~  match industry, the object was to 
foster this industry which had almost been brought to its last legs by Cf!m-
petition with the machine-made product. It is reasonable now for t·he 
Finance Member who is seeking to double th" nuty on ~ to aeeept 
this modest proposal to double the rate of rebate on matches -produced 
hy hand. 

In this Rouse, a few years ago, I believe it was two years. ago, a 
Resolution was moved urging the Government to give a substantial pro-
tection to the cottaJ!"e match industry as against tbe - ~  match 
induc3try. 'rha,t Resolution was carried by an overwhelming majority of 
this House consisting of almost all sections. Now. Sir, I do not go so far 
as t.hat on the present occasion. I want that things should rpmain as 
they stand at the present moment. When the ~ Member ~  
the rate of .duty, I urge that the rat.e of rebate for the eottag£' industry 
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should also be doubled. This is ~ very reasonable demand and!. hope 
the Finance Member will see his way to accept it. I may 3dd that it 
will not result in a substantial loss· of revenue because the cottage match 
industry does not produce a large quantity' of mat-ches. The quantity 
produced by the cottage industries is. ve.ry small compared with ~ huge 
amount which is produced by the null mdustry. Therefore. there IS no 
likelihood of a substantial reduction in revenue. I hope, therefore, the 
Honourable the Finance Member will accept this modest proposal of mine. 

Kr. President (The Honourable Sir Abdur Rahim): Amendp\ent 
moved: 

"That. a.fter clause 3 of':'ihe Bill the following ~ clause be inserted and the 
subsequent. clauses be re-numbered accordinldy: 

'4. In Sect.ion 19 of the Matches (Excise Duty) Act, 1934-
(a) in clause (i) for t.he words 'ten pies' the words 'one anna and eight pies' 

shall be substituted. 
Ibl in clause (iil for the words 'one anna and three pies,' the ",,"rdp 'two aunu 
. and six pies' shall be substituted. 
(c) ira daURf- (iii) for tho! wC>rOs 'one unna lind eight pies' i.he worrls ·three alllJaS 

and four pies' shall be Bubstituted' ... 

Kr. J. D. Boyle (Bomoay: European): Mr. President: I wish to 
speak very briefly in opposing this suggmltion. The point was dabaLed 
at some length two years ago and I do not think it is necessary to repeat 
ul1 the ~ then advanced. The point at the moment is if there 
is r..n incre8.8P in rates, there is immediately a premiunl on a good match. 
A man who IS ~  to pay more for his matches is going to see that be 
gets value for his money. I venture to suggt."St that not even the mOl.<t 
ardent supporter of the home made mll'i:.ch would support the proposition 
that a match productld under such cvnditions is anything m,)re than half as 
good as a properly made machine match from a factory. That is why 
this demand has been put up for extra' protection. The higher the rnte 
goes, the more value will the purchaser demand for his money and in tllis 
annncction I shall quote a very few lines from a report which hRS been 
quoted several times in tbis House, namely, the r€p<'rt of the Tariff l10ard 
which examined this question. They said: 

"We consider that thE' manufacture I)f mat.ches org;o.nillCd as a cottaJre industry has 
hardlv any future, and that. on account of the dane:erous chal"acter of ROme of t.he 
materials emnloyed in it, it is not a fit industry for develonment 0& oot.tage Hne!!. "'e 
CIPlnot therefore recommend any Eopecial measures for the cncoul"llgement of cottage 
match fact"lries." 

Dr. P. N. Baneriea: That is not II" special measure r.t all. 

][r. 1. D. Boyle: A special measure was introduced and on the last. 
·occasion when the rebate was given I entirely disagreed with it. It wa" 
an important departure in my opinion from the Jlrinciples on which Gov-
ernment have decided these matters and I am aU the more against the 
doubling of this rebate because of the mistake that was origi"l311y made. 

Dr. P. N. Banerjea: A rebate was not given ~  years ago. 

Kr. 1 •. D. Boyle: A rebate has already been given and it is proposed 
to double It. Because a mistake WIlS ~  ma.de, I do not· accept the 
argument that because of tliat youshou1dnow double that mistake. 

c2 
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[Mr. J. D. Boyle.] 
Sir, I need not go into a great number of details. I am sorry to see 

that my Honourable friend, Mr. Joshi, is not there, because a distinguished 
colleague of his, who was a member of the International Labour Office nt 
GenevS" wrote what is by far the best report on the subject of the ~  
industry in relation to matches and it was made quite clear from that tbat 
~  manufact·ure "of matches as it cottage industry was pe.culiarly unsuit-
able. It was made quite cleaT that nobody is going to allow cottagers to 
make matchefl in their own home!'; the workers are scattered over a very 
considerable distance and the cost of collection is so considerable that 
prices would be affect.ed. A close examination of the position has shown 
that in a.ll cases the workers aTe made to come together to a central organi-
sation. In most cases these cottages are in a row and the workers are 
placed in those cottages in just sufficiently small numbers to avoid attract;· 
ing the provisions of the Factory Act. There are as many as 60 peopl'! 
engaged in cottages which are situated side by side. Under no circum-
:stances can you call them a cottage' industry in the .ordinary sense of the 
·word. You h8\'e wretched conditions, wretched wages and, to be quita 
honest, they produce a Wretched match. 

Dr. P. B. Banerjea: Have you visite? them? 
Mr. J. D. Boyle: I have. With on;' ~  I can apeak on this 

subject with greater authority than' any Member of this House. H I 
may relate what occurred'on the last "occasion when I spoke on this matter, 
an Honourable friend of mine who is not in the House today but has been 
present all through the Session. challenged my statement that it· was a 
wretched match and offered to produce a box. He asked me to strike 
one and I told him that it would not lJe a proper thing to do in the midrlle 
of the Assembly while sitting. He said 'they are quite safe; they will not 
strike" and they didn't. We took it to the lobby and struck without 
8uccess quite a number of matches. . 

Dr. p .. 11. Banerjea: The whole House objected! Look up the debates, 
lIr. I.D. Boyle: Now, Sir. I oannot over-emphasize the conditions 

under whic.h ~ people work. I would just like to remind Honourable 
Members, since my friend. Dr. Banerjea, asks me to look at the debates 
last time. The two principal speakers were Mr. B. Das, and Mr. 
Bhulabhai lJesai. Mr .. Das admitted that So suitable cottli'ge industry 
would have to produce a considerable number iin order to be able t6 
compete economically and he thought that an economic number for a 
cottage industry to produce would be 200,000 matches a day. ··If anybody 
puts forward the proposition that a cottage industry can produce :.!OO.OOO 
matches a day, it is not my idea of a ~  industry. Mr. Bhulabhai 
Desai, the Leader of the Opposition, made a frantic attempt to, save i,he 
debate from the bad position into which it had got. (interruptIon from 
Dr. P. N. Banerjea.) :The Honourable Member, if he wants to interrupt, 
can get up and interrupt. 

Mr. President (The Honourable Sir Abdur Rahim): The HonourRble 
Member should not. go on· interrupting in this way. 

Mr. 1. D. Boyle; Mr. Desaia.ttempted to raise the whole debate· into 
8 discussion on the fiscal policy of Government generally and he got intc. 
such deep water. that ·he w8;B arguing· at one moment that the cott ... 
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industry should be encouraged and at the next that a factory industry 
should be organised. 

Before I sit down, I should ~ to quote what the Finance .Member's 
predecessor at that time said in relation to what had fallen from the 
Leader of the Opposition. He said : It is clear from the speech of the 
Leader of the Opposition that the hllowing is his chain of thought. 
First of aU, we must have industries; therefore, we must have protection; 
and, therefore,' by the process of very high protection you keep the foreign 
-prNluct out and you start factory industries in India. Then you get to 
the stage when you have your factory industry,-andanother idea comp·1il 
to you : Are we so right in wanting factories? Is not what we want cottage 
mdustries? We must kill these enormous and obscene growths and we 
must go back to the cottage industry. Therefore, . you take measures for 
encouraging the cottage industr.y and for destroying the factory industry. 
At the end of that process, I would like to point out to you what in fact 
happens. Your revenue has been destroyed. 

Therefore, I maintain t.hat hoth from the point of view of the workers 
who work under wretched conditions for wretched pay, from the POInt of 
view of the consumer who gets a wretched match and on account of the 
revenue that is lost, there is no ground whatsoever for supporting this 
extra rebate. 

1Ir. Husenbhai AbduUabh&i Laljee: I do not wish t.o speak at length 
on this motion hut I do wish to Ray something about the cottage industry. 
I have been in t·his industry for a number of years and ~  tell you thIS 
much that so far as the condition of the people is concemed, they do want 
!'lome emplo;ympnt, as they are really starving in the villages. 'l.'he condi-
tiotls in our villap-es nre quite different. froD! those existing in Europe and 
that is why we do want something to he done for the cottage industl'v. 
Now, Sir. take the instance of what is being done in "he cottages. W6 
finel small units and in those small units matches lire . being prepared, 
and these units do pay them whatever little they can have. out of that. 
It is not that there is any kind of forced labour-just f1.S we have had in 
Borne Indian States. ]<'ormerly, I mean not now, where they were made 
forcibly in the village, but now if in a village women do ~  work they 
most willingly work for the ma.intenance of members' of their familv to 
save their starving children. How is it that we should interfere? Why 
shOUld we not protect them and give them some employment? What, is 
suggested u; this-do not give them any employment. Thev say there is 
no need of ~ any employment to them and they ilhould not be evet' 
allowed to work in the ~ ~  Sir, the health in the cottages is very 
much be.tter, provided food is provided and so on, and so faT' as I was 

. mtereElted in observing these conditions during the last ten years that t,his 
work has been ~  on, I find that they are J!'oing on very well but they 
do require some help and that help must be forthcoming. 

So far as industries are concerned. s;) far as working bv machinery under 
the Factories Act is concer1led. certainlv conditions do become bad in the 
cities and bigger towns and there it ~  that we' shan have to applv the 
Factories Act and labourwm insist upon that. Therefore, there is nothine-
,,·hiitever .in the point, in what my friend says. about the condition of 
Jabour in cottages and about their wretched condition, nor for the matt,er 
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[Mr .. Husenbhai Abdullabhai Laljee.] 
'Of that it is right or correct to say that matches they make are not 
saleable. Sir, if they make matches which are not saleable, then nobody 
is going to buy them. I do not know how my Honourable friend, Mr. 
Boyle, got that match box, abouL which he spoke but it may be that he 
has got one match box which has deteriorated by reason of· the climatic 
effect, and this naturally also happens when match boxes are manufactured 
with' the best machinery and you can very ~  say t.ho &l\lUe about them. 
Sir, the Tariff Board pointedly in their report have said tnat the Indian 
manuiactui'erlr'have manufactured one of the best qualities of matches, 
and .thlrli it has been pointed out in that report that a certain kind of 
propaganda by foreigners has been often used against the Indian manufac-
turer to prejudice its buyers and I hope that that. sort of propaganda 
does exist even now. Fir-ally; I do hope thRt the Gov£'rnment will agree 
that the cottage industry no£'8 deserve consideration and that they 
must at least give them some protection so that they may not be starving 
all the time. 

The Honourable Sir Jeremy Baisman: Sir, this amendment has a cer-
tain prima facie plausibility and I must admit that it would have appealed 
to me if I had .not taken some care to inquire into the conditions in which 
the cottage industry operates. It iR not that any large amount of money 
is involved. At the samc time I must rebut any suggestion that whenever 
a tax is increased, what is in effect a subsidy which was given for ~ en-
couragement of a cottage industry must be increased by the same amount. 
That obviously is untenable. A subsidy to a cottage industry should be 
related to the cost of producing matches and not to the duty levied on 
matches. But I regret to say that on such inquiry as I have been able 
to make into the matter, it is not merely the case that the justification for 
incrda.;;ing the subsidy to the cottage industry is inadequate but I firmly 
believe that any amount which I so gave up would not find its way into 
the pockets of these poorer workers for whom the Members of this House 
nre naturally sympathetic. I regret that so far as I can make out the 
organization of this industry, it would merely mean that, if I increased the 
subsidy, I should be giving money away to a clal3s which I have no desire 
to help, and they are not the cottage workers. Until I .can Ree this 
industry organized in a manner in which the benefits which accrued 
would ~  to the village worker, the cottage worker, I must refuse to give 
any additional at>sistanee, however smnll, bv way of an increased suhilidy. 
I am sure that Dr. Banerjea, if he is familiar with the conditions in the 
industry, knows what I am referring to; I do not wish to tire the patio!lue 
of the House in the matter, but the fact remains that whereas prima facie 
this is a case which would seem to have justification, in fact it is not: and 
if it could be proved to my satisfaction that these cottage workers would 
be helped, and that the necessity for a .subsidy is there, I would have an 
open mind on the subject. For this reason, Sir, I regret I cannot accept 
the amendment moved by my Honourable friend. 

Mr. ~  (The Honourable Sir Abdur J3.ahim): The question is : 
"That after clause 3 of the Bill the following new. cl&use be inaerted and the 

IIUbeequent clauses be re-numbered accordingly: 
'4. 1n Section 19 of the Matches (Exei.ato Duty) Act, 1934-

(al in clause li) for thewonU 'ten pies' the worda 'one anna. and eia'htpiea' 
lball be lIubstituted. 
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(bl in clause (ii) for the words 'ODe &nDa and three pies' the words 'two 8JUI8I 
and six Pies' shall be substituted. 

(c) in clause (iii) for the words 'one anna and eight pies' the words 'three aDDU 
and four pies' shall be lIubstituted', .. 

The motion was negatived. • 
JIl. President (The Honourable Sir Abdur E,ahim): The question is : 
"That cla.use 4 stand part of the Bill." 
The motion was adopted. 
Clause 4 was added to the Bill . 

• JIl. President (The Honourable Sir Abdur Rahim): The question is : 
"That clause 5 stand part of the Bill." 

Dr. P. N. Banerjea: Sir, I move: 
"That in clause 5 of the Bill, for the words 'live annas' the words 'foar annaa" 

be substituted." 
,Sir, this relates to the duty on artificial yarIl.. 1 made it clear in the 

coUtBe of my speech on the general discussion on the Budget that I 
welcomed this additional duty, because I thought t.hat it would help the 
natural silk industry of India. I still hold that view. But the £act.is 
that Sir Homi 'Mody pointed out. that this would do some hsrm to 'he 
artificial silk piecegoods industry and in order to accommodate him, I 
tabled this amendment. I, personally, hate artificiality of all sorts, but 
I find that Finance Members and capitalist.s are competing with one an-
other in various fields of art,ificial activity, such as cIgars, wines and 
Turkish baths, and I would not condemn the common man if his poverty 
compels him to use artificial silk in preference to natural silk. That is 
my object in moving this amendment. If, by reducing slightly the 
amount of dut.y on tLe yarn and putting on an additional duf:y on artificial 
piecegoods, some service could be rendered to t.he piecegoods business, I 
would not grudge it. But I find that my Honourable friend does not 
~  ~ matter seriously. Now, Sir, I have always noticed that these 
capitalists make very brave speeches, but when the t.ime comes for VOWlg 
or moving amendments, their courage always fails them. With tlleB8 
iew words I move my amendment.. , 

1Ir. President (The Honourable Sir Abdur Rahim) : Amendment moved: 
"That in clause 5 of the Bill, for the words 'five s,nnas' the words 'four annas' 

lie aabstituted." 
Sir H. P. :Mody (Bombay Millowners' Association: Indian Commerce) : 

Sir, I want to follow up my "brave" speech by support.ing 
".11:. the amendment and voting for it. 

'!"he Honourable Sir Jeremy :B.aisma.n: Sir, I have s4-eady said a good 
de8'1 on this subject and I do riot propose to say any more at this moment 
~  that apparently the amendment was moved because Sir Homi Mody 

was lacking in courage and it has now been supported by him merely to 
preserve his facade· I oppose the' amendment .. 

Kr. PresIdent (The Honourable Sir Abdur Rahim): The question is: 
"Tha.t in clause 5 of the Bill, for the words 'live 1.1lIIU' the words 'four annas' 

lie substituted." 
The motion was negatived. 
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Mr. Pres1dent (The ~  Sir Abdur Rahim): The question IS : 

,. That ·clause 5 stand part. of the Bill." 

The motionl was adopted. 

Clause 5 was added to the Bill. 

Clause (j was added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim): The question is : 

"That clause 7 stand part of the Bill." 

)[r. Lalchand lfavalrai: Sir, I move: 

'That in clause 7 of the Bill for the words 'one-third of each such ratE.· , 
wherever they occur, the words 'twenty-seven per cent.' be substituted." 

Mr. President (The Honourable Sir Abdur Rahim): Amendment IIlOVE'ti: 
"That in clause 7 of the Bill, for the words 'oI13-third of each such· rate', 

wherever they occur, the words 'twent.y-seven per cent.' be substituted." 

Babu BaiSnath BaSoria (Marwari Association Indian Gommerce): Sir. 
I move: 

"That. in clause 7 of the Bill, fur t·he words 'one-thh'd', wherever they occur, the 
words 'one fourth' be substituted." 

Mr. President (The Honourable l:iir Abdur Rahim): Further amendmen\ 
moved: 

"That in clause 7 of the Bill, for the words 'one-third', wherever they occur, the 
wOl'ds 'one-fourth' be substituted .. 

Mr. Lalchand lfavalrai: Sir, this clause now refers to the surcharg_ 
which is being increased from 25 per cent. to 33 1/3 per cent. ThA ordi-
nary income-tax has been increased from time to time and the popular 
protest has been against its increase. The popular view at present is that. 
even the ordinary income-tax has ~  its taxable capacity. This ques-
tion of increase in the income-tax came before this House in November 
last when the 25 per cent. surcharge was being raised. The tate with which 
the Finance Bill met at that time is well-known. It was thrown out. 
That marked the popular verdict with regard to the surcharge of even 25 
per cent. That condition still remains. The present view of the llublic 
is also that this increase from 25 per cent. to 33 per cent. will overburden 
them in such jI, manner that they will not be able to pay even the ordinary 
income-tax. Sir, it is a well-known fact that the income-tax is not paid 
willingly, not that the people are not willing to pay but because it over-
burdens them. It is well-known that the income-tax is being realised elmer 
under coercion or UDder compulsion or by the various ways of the· Income.. 
tax Officer, into which I do not want to go at present. I only want to say 
this that last time a surcharge was raised against the populRr view for 
which there is no help now. I have, therefore, suggested that it shouid 
!lot be further increased to 83 1/3 Fer cent. at ODce but if at 811itbe raised 
only slightly so that we ~  b? able to judge th? ~ of it.. I. have 
suggested that instead of ralsmg I't at once to one-thIrd let It be l'8lSed from 
25 per cent. to 27 per cent. With these few words, I move my ameud-
ment. 
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Baba BaijDath Bajoria: Sir, much has been said in this House about 
taxation 1Jis-a-vis borrowing and the theory of it has been di,;cussed at 
great length both by Sir Cowasji J ehangir and has been replied to by the 
~  the Finance Member. I do not want to go into those theories 

but &s a businessman I will say that there should be both taxation and 
bonowing. What I feel is that the Honourable the Finance Member haE 
relied much more on tnxntion than 011 borrowing !lnd has been 
increas1llg the taxation for the last year and a half. Durmg the lal\t 
one year and a half the burden of taxation has gone up by 25 crores ot 
rupees. Then, there is the question of direct taxation and indirect. taxation. 
Here, again. the Honourable the Finance Member has also been very un-
just to the commercial community and has forced up the direct taxation 
very oonsiderably during tbe last three years. This income-tax is ~ of 
the main heads of direct taxation. . . . 

JI[r. PreIld8l1t (The Honourable Sir Abdur Rahim): These are all points 
of general consideration. The. Finance Bill has been discussed for r;!ix 
days and nIl aspects of it bave heen discussed. and the Cbair cannot allow 
them to be repeated. The Honourable Menber may not bave been here. 
The Honourable Member bad better confine himself to tbe amendment. 

Balm Bai1Dat.h Bajoria: sir, my amendment is tbat tbe income-tax 
should not be increased. 

Kr. President (Tbe Honourable Sir Abdur Rahim): But tbe Honour-
able Member cannot go into general queRtions. 

Babu Bai)Dat.h Bajoria: I am not going into general questions very 
mucb. I am just speaking on tbe point that the income-tax in this country 
is very heavy. In 1987-88 the amount realised from· income-tax was 
Hi crores and it bas been estimated to be 40 crores in 1941-42. This is " 
very big increase in the inwme-tax ~ as the income-t&:l!: falls mostly on 
·commermalpeople and on industries-"-I think lam right in saying that 
75 per cent. ot this tax comes from the comm.,rcial community and in-
dustries.-it is not desirable that the Finance Member should go OD taxing 
the comJTI('rcial ~  and tbe industries over and over again a.nd 
increase this tax, which is already on a very high level, by further lncreas-
mg the surcharge on income-tax from 25 per cent. to 83 per cent. 

1Ir. President (The Honourable Sir Abdur Rahim): All that has beeu 
said. 

Babu BaLjDat.h Bajoria: This is exactly my amendment. Sir. there h ... 
been an under-estimate by the Finance Member ..... 

Kr. Pre81.dant (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot go iItto all these points. . He must confine himself to the 
.mendment. It is a well-known rule of the HQuSE.'. 

Babu Baijnat.h Bajoria: I have to prove. . . • 

Kr. PresIdent ('l'he Honourable Sir Abdur Rahim): All that has heen 
fully discussed. 'rhe Honourable Member may not have taken part in tbe 
discussion. 
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Babu Baijnath Bajoria:. I am saying that the surcharge should not be 
mcreMed, from one-fourth to one-third. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member might like to go into the whole question, but it cannot be allowCld 
now. 

Babu Baijnath Bajorl&: I am speaking only on thia particular amend-
ment. 

Mr. President. ~ Honourable Sir Abdur Rahim): Income-tax is the 
most important part of the Finance Bill,· and that MS been discussed fully. 
The Honourable Member cannot go into all that. It has been fully difl-
cussed for six days and to which replies have been given. 

Babu Baijnath Bajoria.: I may say, Sir. that during the discussion on 
the Finance Bill, lllost of the speeches of Honourable Members concerned 
only with all other subjects excepting the increase of income-tax ... 

Mr. President. (The Honourable Sir Abdur Rahim): The Honourable 
Member is quite mistaken. The Chair has been listening to all the speeches 
The Chair cannot allow the Honourable Member to go into the whole ques· 
tion again. 

Babu Baljnath Bajorla: I only wish to refer as far as income-tax is 
concerned .... 

JIr. PreSident. (The Honourable Sir Abdur Rahim): It opens up an in-
tegral part of the whole scheme. 

BabD Baljnath BaJona: If that is your ruling, Sir, then I resume my 
seat. 

The Honourable Sir leremy 11ai8maD: If I may say so, Sir, as you have 
pointed out, the question of the amount of direct taxation which could fairly 
be levied and also the amount that should have been left to be filled by 
borrowing was very fully discussed during the general debate on the Fin-
ance Bill and I have nothing to add to what I said at that time. My 
Honourable friend, Babu Baijnath Bajoria, was not here to hear that part 
of the debate or the discussion of the effect of the new proposed taxation 
on business, but I gave my reasons for thinking that the level of direct 
taxation which I propof:led in this Budget was one which could be borne 
by industry and commerce in the present economic conditions of the 
coUntry. Therefore, I have nothing to do but to oppose the amendment. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 
"Tha.t in clause 7 of the Bill, for the words 'one-third of each such rate', wherever 

they occur, the words 'twenty-seven per cent.' be Bubstituted." 
The motion was negatived. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That in cla.use 7 of the Bill. for the word. 'one-thil"d', ",hAre!:8I' they occur, tbe 

word. - 7 ~  bA Btlbltitnted .. 
The motion was negatived. 
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Dr. P. B. B&nerjea: Sir, I beg to move: 
"That to part (a) of sub-clause (1) of clause 7 of the Bill, the following proviao 

be added: 
provided that such increased surcharge shall not a.pply to incompl' below rupees 

five thousand per annum'_" 
Sir, one of the fundamental principles of public finance is that taxatioD 

should be adjusted to the ability of the people to pay_ Now, when we 
levy additional taxation, we should consider whether the persons Oll whom 
this additional taxation falls have the capacity to bear this burden. t;ir, 
in my opinion, the persons whose incomes are below Rs. 5,000 do ~ 
possess any capacity to bear the additional burden. The other day, the 
Honourable the Finance Member observed that persons whose income!! 
were below Rs. 5,000 per annum were given some amount of advantage 
when the new Income-tax Act was passed. That is true. But why was it 
given? It was given because this section, the poorer section of the middle 
dassel; ~  to get such advantage. Now. Sir, if that was so three ~ 
ago, it is incumbent on us to examine whether the conditions of th18 
poorer section of the middle classes have improved in the meantime, 60 
that it has now acquired greater capacity to payor not. My own ~  is 
that this poorer section of the middle classes is worse off now than It was 
three years ago. The cost of living has increased ~  and perRons 
belonging to this section have fixed incomes_ Their mcomes have not 
advanced to any extent during these two or three years, and last year an 
additional burden was placed on this section of ~  middle ~  and nl)w 
to impose a further burden on this poorer sectIon of the ~  classes 
would be wholly unjustifiable. On this ground, I urge that th.lS ~ should 
be exempted from the additional taxation which is to be leVIed on mcome-
tax payers. If this is done, a great justice will hav,. been done to the 
poorer section of the middle classes and no great harm would ensue to 
the revenue. I am unable to ~  what sum will be involved, but 
it is possible it will amount to 25 or 30 lakhs and not much more ~  that, 
but if bv sacrificing this amount of revenue you can help a deservml! sec-
tion of the community, I think it is the duty of the Government to do 80. 

With these words, I 'move my amendment. 

1Ir. President (The Honourable Sir Abdur Rahim}: Amendment moved: 
"That to part (a) of sub-clause (1) of clauae 7 of the Bill, the follOWing provi80 

be added : 
'provided that such increased surcharge shall not apply ~ incomE's below rupce8 

five tho\l88Jld per annum'." 
'I'he ASlilembly then adjourned for Lunch till Half Past Two of the 

Clock. 

The Assembly re-assemblnd after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

~ Honourable Sir ~  Baisman: Sir, I regret I must oppose Dr. 
Banel"Jea's amendment. It IS not quite clear whether hiR intention is that 
persons with an income ,hE'low Rs. 5,000 per an,nUIn ~  be let off the 
whole of the surcharge abovE\ the rates fixed on the slab syRtem or wbether 
his idea was that they should be let off,the increaRe over the rate of Rur-
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charge which is generally taken as 25 per cent. which was fixed in Novem-
ber last. Strictly speaking, of course, it was only 8 1/3 per cent. for t;he 
year as a whole but it was based on the idea of a 25 per cent. surcharge 
for the full year. 

Dr. P. If. Banerjea: I mea.nt the increase in the surcharge. 
The Honourable Sir Jeremy Baiman: I must then point out that the 

effect of his amendment is to exempt them from the whole of the surcharge. 
because what clause 7 (b) ti) does is, without reference to any prevIOUS 
surcharge, to enact a surcharge for the year 1941-42 of one-third, and such 
increased surcharge ca.n only refer to the surcharge which is contained in 
the clause. However, whether his intention be to exempt them from the 
whole of the surcharge or from the latest increase I must oppose it. The 
effect of the amendment 8S worded. . • . 

Dr. P. If. Banerjea: It is clear; the words there are "increased sur-
charge". 

The Honourable SIr Jeremy Baisman: But. the wording of the clause is 
"rates of income-tax ..... .increased in ea.ch case by a surcharge for ilie 
purposes of the Central Government amounting to one-third of each such 
rate". 80 that the words "increased by a surcha!"ge" also occurs in the 
clausp. and there is no reference to any surcharge other than the surcharge 
<:If one-third which the Bill proposes to impose. So that the effect of tbA 
amendment as it sta.nds would be, on a rough and ready calculation which 
I have endeavoured to make, that it would cost us something of the order 
of 43 lakhs which I certainly cannot afford. But on the merits too 1 
pointed out on ~ previous occasion that this is the class which benefited 
by the revision of rate .. which was embodied in the slab sCl .. le; a.nd it is to 
my mind anomalous that they should be again selected for a special exemp-
tiOTi from a burden which is being applied to all income-tax payers. But; 
since Dr. Banerjea says that his object was to exempt these people from 
the effect of the last increase in surcharee. I must point out that evtln 
at the top of ~  range, i.e., those who are most beavily affected by this 
surcharge, I calculate thut t.he effect of it is of the order of Rs. 1/8/- per 
month. I do not think that people who are enjoying an income of Rs. 5,000 
a year or very little less than that are bein{!" ~ ~ to ~  an undue burden 
when they are subjected to a surcharge whICh 10 theIr case has so small 
an effect. Sir, I oppolle. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That to part (al of sub-clause (1) of clalJlle 7 of t.he Bill, the fonowing proviso 

be a.M.ed. 
'Provided t.hat 9\lch increased surchal"ge Bhall not apply to incomes below rur-_ 

five thousand per annum'." 
The motion was negatived. 
lIr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That ~  7 stand pD;rt ui the Bill." 
'rhe motion was adopt;ed. 
<.Jlause 7 was added to the Bill. 
lIr .. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"'rn.\ ~  ? 1 ~ l"i'n. ~ ~ ~  
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Babu Baijuath Bajoria: Sir, I move: 

"That in sub-clause (f) of clause 8 of the Bill. for the words 'sb.:ty-slx and two-
thirds per cent' the words 'fifty per cent' be substituted." 

lIr. Deputy Preltdent (Mr. Akhil Chandra Datta): Amendment moved: 
"That in sub-clause (f) of clause 8 of the Bill, for the words 'sixty-six and two 

thtrds' tbe words 'fifty.five' be substituted." 

JIr. Lalcha.nd :Havalrai: Sir, 1 move: 
"That in suh-c1auMe (!) of ('lause 8 of ~ Bill, for the words 'sixty-su: and two-

thirds per cent' the words 'fifty per cent' be 8IlbStltUted," 

Jlr. Deputy President (Mr. Akhil Chandra Datta): Further amend-
ment moved: 
"That in sub-clause (fl of clause 8 of the Bill, for the words 'sixty-six and two-

tqirds' the words 'fifty-five' be substituted." 

Babu B&ijuath Bajoria: Sir. the Finsnce Member has said that thitl 
sixty-six and two-thirds per cent. is a respectable figure of taxatIOn 
though some one has whispered to him that it should be raIsed even to 
one hundred per cent. He has also made. it clear that those who 
whispered this were very cautious people and they knew that they would 
U\Jt be ~ In my opinion, Sir, 50 per cent. is already a very 
respectable figure and sixty-six and two-thirds per cent. would be a very 
autocratic figUre and it will be very harsh on the industries. Sir, the 
Commerce Member the other day said that the industries must conserve 
their resources for the rainy day of the futun when war ends and they 
must not fritter away the profits which they make at the present time. 
But the Finance Member by the excess profits tax and the increns<!d 
income-tllx '.is taking away ~  80 per cent. of those increased profits. 
and in my opinion he is the person who is. most guilty of frittering away 
the resources of the companies,-frittering away in this sense that they 
will have to pay these  taxes and will not be able to retain most of the 
income which they will earn at this time of war. 

The yield from the excess profits tax which has been expected by the 
Honourable the Finanr.e Member during the current year is only one ClOre 
more from the remaining assessments. I doubt that this is a very great 
under-estimate and he will get much more tmd there is no necessity for 
further increasing this excess profits tax t·e) this high level of 00-2/3 per 
cent. The industries are already very heavily taxed in all directions by 
direct taxation and indirect taxation and uy taxation from the Centre and 
the .l?rovinces and local bodies, and it 'is nOG proper that they should be ~  
squeezed that whatever money t,hey muy make they have to pay most of 
it in taxes either in the centre or in the provinces. Apart from this taxa-
tion we have to look also to the shareholders point of view. The share-
holders of many industries have not been getting any dhidend or very 
little d'.ividend during the past few years, and when these industries are 
looking up a bit and are making profits they are naturally expecting to get 
110 share during the time of prosperity, as they were suffering without divi-
dends or very little dividends during times of ~  This paint ha.s 
not been .well looked into or given due consideration at the hands of the 
Finance Member. Another point is that all ~ industrieR that are In!'king 
profits are not making profits out of supplying war needs. So ~ will be 
very unfair to tax those industries to this vel'! ~ 8  extent. 'W \tb. ~~ 

woras 1 wou)3 commend this amendment to the House. 
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JIr. LalcbaDd J!lavalrai: Sir, I do not know how the Honourable the 
Finance ~  got fascinated with this 66-2/3 per cent. He has not 
given us any figures to show that he cannot d<.o without this percentage_ 
He gets 50 per cent. already, and it is not known how he arrived at this 
figure of 66-2/3 and not any lesser figure. I am not a man who D\l\kes 
excess profits. My friend, the previous spea1:€r, llIay be making uxoeas 
profits but I am disinterested in that direction. But my fear is this, that 
it may be that thl} production by the industry lIlay get less: industry may 
get discouraged and they may say their balance of profit will not, be large 
enough to keep them up; from that paint of view I say that the percentage 
should be reduced. My friend, Mr. Bajoria, hUf:; asked for a reduction to 
50 per cent., but I am throwing a better buit to the Finance ~ 5 
per cent: that it; only to induce him to come round because there is no 
question of any figures on which we can "Work: we CRn only ask for some 
concessions. I would, therefore, request the Fina.nce Member .to consider 
the position and to come to a lesser figure than the one he has proposed. 

The Honourable Sir .Teremy BaJsman: Sir, J have only one or two 
remarks to make in opposing this amendment. I would like to draw the 
attention of the House to the fact that the great majority of assessees who 
will lJooome liable to excess profits tax are already established industries 
and trades and that in many cases the excess profits arise in present 
condithns with extraordinarily little etlort. They arise from an enhanced 
turnover due to the imperative demands of t,he war. They require remark-
ably little initiatil"e or enterprise and they invohe an almost negligible 
element of risk. It simply is that you get a far larger turnover-there 
may be some increase in overheads, but these are always allowed as 
expenses-but the whole volume of the business has increlll'ed to a tremen-
dous extent by circumstances "for which the entTepI'IJneuT or industrialist 
is really hardly responsible at all. That is the common type t(1 which the 
excess profits tax sppliee. Whereas, all the speCial arguments that are 
adduced against an increase in the excess profit.s tax nre drawn from the 
special case of some n(,w industry. I yield to none in my (lesire to stimu-
late these new ventures and to give them a fair chance and 1 believe that 
the provisions which were introduced in the Excess Profits Tax Act before 
it was passed do enable that desire of mine to be fulfilled. But I cannot 
allow those sp<Jcial arguments to be continnally paraded in order to prevent 
the application of a higher and justifiable rate of tax t.o businesses and 
industrieti in whot;e case the queRtion of venture or new departure hardly 
lriSes at all. I would remind the House once again that by a.dopting 
certain options for the standard periods they allowed to trade and industry 
as a whole t.he facility to choose very fa.vourable basic periods for the 
calculation of excess profits, so that it is true to say that in the vast major-
ity of cases if not in every case, a person who is called upon to pay excess 
profits tax is already m3king peak profits, apart entirely from the excess 
which he is making. In other words, even if it were the case that I had 
succumbed to the suggestions of those who advocated n hundred per cent. 
excess profits tax, I would still be able to cll.'.im that those to whom the 
tax was applied were the fortunate ones-since the new level of their 
lIrofits exceeded the highest peak 'in any of the standard years which it was 
open to them to choose . . . 

Mr. ~  Jl'avalra1: Why not close ~  industries ~  
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fte Honourable Sir .Jeremy Baisman: If my Honourable friend thinks 
that it is the same thing that where a business for instance made one lakh 
in the most prosperous former period, and it is making Rs. 1,10,000 under 
war conditions and if that Rs. 10,000 is subjected to specially high taxa-
tion-if my friend thinks that to subject it to such taxation is the same aR 
asking it to close up altogether, then I am afraid he is beyond the reach 
of any argument which I can adduce. Sir, I oppose the amendmpnts. 

:IIr. Deputy President (Mr. Akhil Chandra Datta}: The question is: 
"That in suo-c1a.use (2) l)f clause 8 of the Bill, fUl' the words 'AlxtY-8ix and two-

thirds per cent' the words 'fifty pel' cent' be substituted.'· 
The motion was negatived. 

:IIr. Deputy President (Mr. Akhil Chandra Datta): The question ~ 

"That in sub-clause (f) of clauAe 8 of the Rill. for the words 'sixty·six and two 
thirds' the words 'fifty-five' be substituted." 

The motion was negatived. 

Mr. Deputy President (Mr. Akhil Clhandra Datta): The question is: 
·'Th:lt clause 8 stand part of the Bill." 
The motion was adopted. 
Clause 8 was added to the Bill. 

:IIr-. Deputy President (Mr. Akhil Chandra Dattu): The question is· 
··That the Schedule stand part of the Bill." 

lIr. Lalchand lIfavalra1: I beg to move: 
"That ill the Schedule to the Bill, in the propoBed FIRST SCHEDULE to the Jndull1 

Pollf; Oflirp Act, 189S. for thr. e"i.tiilg entries under the head Lett81'S the foUowingbe 
8I1b&tituted : 

• For a weight not exceediilg one tola . one anna. 
For every tala, or fraction thereof. ezceeding one tola three pies ' • .. 

We have uow reached the stage of the postage on letters and the next 
will deal with the posta.ge on postcards. The postage on letters i!l ono 
anna and three pies, and I want that to be reduced to one aWla, and 
that further charge should he reduced to three pies from six pies. ~  
know of those days when the letter postage was six pies and that on cards 
was one pice. . 

An Honourable Kember: Good old days! 

:IIr. LaJ.chand Navalrai: We are economically now the saine or even 
worse off. Those were good- days. Government should help in unrestrict-
ed communication, and there shoulci be no monetary obstacle or economic 
obstacle in the way. This one anna and three pies was imposed ;n 
Novemuer last. Before t-hat, since 1935-36 it was one anna on the letter, 
and this continued till November, 1940, when it was increased by the 
Finance Act of that JIlonth to one anna and three pies. That was not 8C-
cepted by the House. The whole Finance Bill was on that account 8:S0 
thrown out. It WIJ.S by certification that we have been made to pay at ~ 
rate of one anna and three pies for a letter. I submit that should not be 
done. This year has been a prosperous. year for tihe postul department. 
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[Mr. Ldlchalld Navalrai.] 
We find that there is a surplus of 90 lakhs. When there is a deficit they 
will say they have to make up the deficit, and when there is a surplus 
they say, we won't give you any the less with regard to thp. charges on 
postal letters and cards. When there is a deficit the stamp duty should be 
raised, and when there is an excess or surplus it should be reduced, and 
the ~ cannot but accept that position. Then the questioD 
arises, why is !it that they are not going to reduce it? We ",ill ~  again 
the same old argument paraded that this is for the purpose of helping in 
the war effort. But. Sir. both sides have to be looked at. 'l.'his redudiOl: 
will not In any way or to an appreciable extent affect the war effort. It is 
only a question of giving convenience to people to send their letters. If 
the present charge !is continued. ·people may not write so mally letters, or 
they must have curtailed it already. I do· not know how the figures a.re 
!lInce last November. That will mean less income for the Government:. 

, From all these points of view, I should think that the same stereOtyped 
reply should not be given. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chaoora" Datta): Amendment moved: 
"That in the Schedule to the Bill, in the p'l'OllOile4'FIRS'lSCBEDULE (0 the Indian 

POIIt Offire Act, 1893. fOl' the existing entries under the head lAtura t.he following be 
.u bltituted : 

• For 8 weight not exceeding one tola . one anna 
For every tola or fraction thereof, exceeding one tola three piea '." 

Sk Gurunath Bewoor (Director General. Posts and Telegraphs):. Sir, 
the amendment which is proposed not only takes away the extra quarter 
anna on letters of a weight not exceeding one tola which was put on by the 
last Finance ~  but it proposes to reduce the charge for every succeeding 
toIIl . frOm· half an anna to quarter anna. The' proposal has been supported 
by the argument that the Postal Department has made a surplus !IDa; 
therefQ1'e. it should give relief to the user of postal service. It is perfectly 
true that the year 1939-40 has showed a surplus of nearly 00 lllkhs. 

Mr. LalchaDd lIavalrai: You made it for the war. 

Sir G1l1'IID&th Bewoor: But it was ~  out by the Honourable the 
Finance Member on the occasion of his butlget speech in 1940 that this 
surplus was due almost entirely to the increased traffic resulting frQm the 
war and must! therefore, be ~  as of a transitory nature, and that it 

~  be unWIse to base on It any policy of rapidexpanslon of the acti-
VItIes of the Department or of a reduction in the. existing rates. 

111'. LalchaDd lIavalr&i: Where are the figures to show that? 

Sir Gurunath Bewoor: The surplus for the year 1938-39, which was not. 
It war year, was only 1~ 1akhs of rupees. The Honourable Member knows 

.. that. w.ar was declared 1D September, 1939, and from the figures we have 
got It 18 clear that both the postal and telegraph traffic have increased to 
an enormous extent. For the current. year the surplus is expected to b 
101 ~  It is true that it is a large surplus, but this, ~  iR due ~ 
th!l ~  ~  resulting from the war and to the imposition of' cer-
tam ~  In ~  .which were definitely put on as a taxation measure: 
for ~  purpose of earnmg revenue to meet war expenditure. 'fhe taxation 
portIOD of the surplus for the current year is expected to Le 38 lakhs, and 
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tor the next year it is anticipated to be 100 lakhs, so that out of the sur-
plus of 140 lakhs which is anticipated for the next yellol', the real surplua 
is only 40 lakhs, the remaining 100 lakhs being the proceeds ~  ~  
The proposal which the Honourable Member has made would 10 ?ur f..stl-
mate involve a loss of revenue to the total extent of 117 lakhs. This would 
therefore practically wipe off all the surplus for the next year and it will 
wipe off the effect of the taxation wh'lch was definitely put on by the last 
Finance Act. 

It is perfectly true that an increase in the letter rate would reduce the 
letter traffic. Allowance has been made for it, but even after 

3 P.I[. making allowance for any reduction, certain additional revenue 
is bound to be derived and it is on that that our estimates are based and, 
therefore, in the present state of the finances of the Government of India 
llS a whole it is out of thp, question to give aliy reduction in the letter rate. 

JIr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That in the Schedule to the Bill, in the propolled FIRST ~  to the IndiUl 

Post Office Act, 1898, for the existing entries under the head Letter3 the following be 
substituted: 

• .For a weight not exceeding one to1&. . . 
For every to1&, or fraction thereof exceeding one tola 

'l'he motion was negatived. 
JIr. :r.Jchand NavaIrai: Sir, I move: 

one anna. 
three pies'." 

"That. in the Scherlulc to the mil. in the ~  FIUST SCHEDULE to the Indian 
POIIt Office Act, 1898, for the existing entries under the head P08tcurdB, the following 
be ,nbstituted . 

• Single Six pies. 
Reply One aima':" 

The cost of the post card was one pice only but it came to be rai8ed 
in 1936 to nine pies. That was done as an emergency measure but the 
promise was given that it would be reduced. In 1937 it was reduced by 
a popular vote because the Government would not reduce it even though 
there were promises to that effect. In 1936 it was reduced by a popular 
vote. of 67 to 43. In 1938 it was again raised to nine pies by certification, 
as the Congress did not attend. Then, Sir, in 1939 and in 1940, also it 
was by certification because the Finance Bills were thrown out. In 1'940, 
the House knows fully well that the Congress came in. This was not 
accepted and the Finance Bill was thrown out. With regard to this every 
attempt should be made to give convenience to the poor people in orner 
to communicate with each other in these days of war, whenever they wish 
to communicate with their friends and relatives at long distance in- the 
rural areas. Therefore, I request the charge may be reduced. I know the 
same reply would come with regard to this motion also and I need not 
repeat the same arguments over and over again. But I will continue my 
efforts till the end of the war. With these words I move my amendment. 

lIIr. Deputy President (Mr. Akhil Chandra DattB): Amendment moved: 
"That in the Schedule to the Bill, in the proposed FIRST SCHEDULE to the Indian 

Post Office Act, 1898, for the existing ~  under the head POBtcard8, the following 
bl) lIubstituted : 

• Single Six pies. 
Reply One aDD& '." 

Sir Gurunath BewOOi': I very much regret that my speech must be the 
same as I made last year, because the Honourable Member has made the 

D 



UlGISLATIVB U81D1BLY [!a2ND MARCH, 1941 

[Sir Gurunath Bewoor.] 
flame spee<"h which he made last year. All I can say is that 'he argumen\ 
which I advanced in connection with the reduction of the letter rate 
applies to the present amendment as well. I should like to point out that 
in the Finance Bill which was brought in last November, the post card 
was not touched at all out of considerations for the feelings of the Honour-
able Member and others of his persuasion. I would like to remove one 
inaccuracy. The Honourable Member said that the post card rate was 
reduced in 1937. I do not know what he means because actually the 
postcard was raised to nine pies from the 15th December, 19f1l Rnd has 

. remained at that price. 

JIr. x.J.chand Jfava1rai: It was reduced, by the House .. 

Sir Guranath Bewoor: The Honourable Member did not make that 
clear. The present proposal even with the best anticipations of increase 
in traffic would involve a loss of revenue to the extent of 841 lakhs. I 
must on that ground oppose the motion. 

Kr. Deputy Pres1c1e1lt (Mr. Akhil Chandra Datta): The question is: 
"That in thE> Schedule to the Bill, in the proposed FIRST SCHEDULE to the IndilUl 

Poet Office Act, 1898, fc.r the existing entTies under tho! head POlltrmq, the following 
be Bubstitnted : . 

• Bingle Bix pies. 
Reply One BDD& '. ~  

The motion was negatived. 

Xl. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That the Schedule stand part of the Bill." 
TlJe motion was adopted. , 
The Schedule was added to the Bill. 
Clause I was added to the Bill. 
The Title and Preambll', were :ldded to the Bil!. 
'I'b8 JI.onourable Sir .Jeremy Il.&!smu: Sir, I move·, 
"That the Bill be pB8lled." 

JIr. Deputy Presldent (Mr. Akhil Chandra Datta): Motion moved: 
"That t·he BilI be passed." 

~ Abdur Kaslu,ed Ohaudhury (Assam: Muhammadan): Sir, so 
many amendments have been moved and not one has been accepted, and 
the Bill is going to be passed by the official majority. When the Finance 
Bill was discussed in the last November Session, it was discussed in all 
its aspects by the House and the HO!lse gave its verdict. Now, le.t us 
see whether anything new has happened to make this House change its 
opinion. At the outset, I must make it clear, so that I may not be mis-
understood. So far as this war is concerned, men and money must be 
found for the successful prosecution of the war. This is my view, and 
whatever I may say in the third reading of this Bill, I trust I may not 
be misunderstood. I am opposed to Fascism and Nazism and I am equally 
opposed to British Imperialism. In the discussion of the last Finance 
BUl, it came out very prominently that neither His Majesty's Government 
nor the Government of India could make out clearly what was the aim 
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for which they were fighting, whether it was for t.hepreservation ,and 
restoration of the freedom and independence of weaker nations, and whe-
ther those principles would be applied to India. " 

There was a declaration of the Viceroy, but it was ~ ~  by so 
lDany qualifications that it was not known whether even if the Govern-
ment wanted to part with power, that power wo.uld approach that which 
is enjoyed by other dominions. So, Sir, this House xejected, the laE!t 
Finance Bill. Since then, Sir, nothing has happened for this House to 
('.bange its opinion in connection with this Finance Bill. The British 
Prime Minister is keeping his golden silence. He has n.ot said a word 
even about the doubt which is in the mind of the peop1e of India that the 
British war aims will not be applied to the case of India. The Secretary 
of State indulges in occasional outbursts; but he belies the hope which 
we entertained of him since he was a man born and brought up in this 
country. Sir, he cannot create a new war 'enthusiasm; Jet'us ~  

why. Sir, one reason is that time after time our Finance M'enrbei"' p'to-
duces before this House a mixed Budget. 'By a '''mixed ''Buaget'', 1 
mean, not a separate budget for ordinary'expenditure and a separatf: 
budget for the war. The result is that the' mixed Budget always receive'S 
mixed reception. There is always a doubt in' the mind' of the people that 
there is some underhand reason for which a separate Budget is not pre'-' 
pared for the purposes of the war. There iSlllwsysthe doubt that the 
budget which is intended for the war will be continued as a pen.ce measure 
also. That is the experience of this House, and thatls the experience of 
this country. 

Sir, when the super-tax was introduced at the 'time of the last Will, 
it was distincly understood, and an understanding was' distinctly given, 
that that was a war measure, and that, as soon as the war would be over, 
that would cease to apply. .  . 

Dr. P. If. BanerJe&: There is no quorum.in the, ,House? 

][r. Deputy President (Mr. Akhil Chandra Datta): There is a quorum. 

Jlaulvi Abelur :B.asheed Ohaudh1UJ: Sir, the last war was over after 
four years, but the super-tax is continuing even now. So, Sir, whenever 
any mixed budget is produced, the 'country' becomes suSpicious and can-
not show its eagerness for the war. The same 8uspieioneven DOW arises 
that the different taxes that have been proposed in thisF,inance Bill ~  
continue after the war. Sir, this mixed budget is a ~  1 should 
say; it cannot create a war enthusiasm. If the Honourable .the Finance 
Member would have taken a bold policy, he would bave been' able ,te 
create a better enthusiasm; if he would have come ,out, with a proposal 
like ~  "Well, we require so much money !OP tihe"proseeution ~  the 
. waf, thIS much money must be found, but I gIve 'you the assurance that 
as soon as the war will be over, these measures wHt, cease to exist", ~  

we would have approached our constituency boldly.:a.ndsaiu; ~  

gentlemen, we are in difficulty; we ~  ,this difficulty, .bJJt 
this will not continue  as soon as the war ·willbe over",; andthat,:w,.ould 
have created a war enthusiasm. So far as the Finance Member i$ ~  

cerned, he also is put in an awkward situation due to this mi,ld: mea.jJure", 
He cannot put up his whole scheme all, at onee., ~  he would: 
take resort to something and squeeze out,sOIJ)e money flom: here ,and there,. 
just like' the' miIching of the proverbial cow of ,Si.., -Ziauddin. Ahlnad. ::o.e. 

"  " '1>2,', 
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~~  Abdut ~ ~  
would then take ~  wand and approach the proverbial tiger and threa-
ten him and kill him. Then he would take as much as he can get from that 
ti?urce. He would ~ ~  again take a magic wand and kill the proverbial 
!Ion and squeeze out everything that he can put his hands on. Sir, there 
IS one danger in this sort. of practice in their attempt to find money for 
the prosecution of the war. It is true that the Finance Member gets the 
money he wants, but only so· after a good deal of shilly-shally and after 
a gOod deal of agitation. The result is that so far as the war preparations 
are concerned, this country is always lagging behind, both for want of 
money and for want of enthusiasm. 

Sir, the Finance Member said the other day that the Defence Depart-
lUellt had' prepared and trained only half a million men. He did not 
enlighten this House as to what proportion of this half a million men is 
still in India and what proportion has gone overseas. 'Now, Sir, this is a 
gigantic struggle of life and death, I should say, and these half measures 
ought not to have heen taken for the safety of this country. Then, again, 
Sir, there should be ~ fixed principle of finding money. If it is taxation, 
let It be a fixed principle of taxation. If it is otherwise, that should also 
be fixed. But, Sir, what do we find? We do not find any fixed principle. 
I have said, Sir, that the empire is engaged in a gigantic struggle. It may 
be a very very long war nobody can say. That being so, there should be 
a fixed principle of taxation and a fixed principle of borrowing, so that 
there may not be a dearth of money at any time. Sir, at the time of the 
last war, the Government could create enthusiasm, because at first they 
introduced a· ten. per cent. cut on high salaries . . 

The Honourable Sir leremy Jta.hn'nan: No, Sir, the Honourable 
Member is entirely wrong. 

KaulVi Abdur :Rasheed Chaudhary: There was a salary cut so far as 
I know? 

Dr. P. N. Banerjea: It was afterwards in 1931 at the time of the great 
depression. 

The Honourable Sir 18l8I11:Y Kaisman: This was afterwards in 1981. 
Ka1lh1. Abdur Jtasheed Ohaudhury: I stand corrected. My point is 

that there should' be a fixed principle for finding money. 
Now, Sir, if lUoney is actually required, nobody will grudge that, but 

the House should be satisfied, the country ~  be satisfied, that there 
is an actual necessity for,money. My Honourable' friend, Sir Cowasji 
Jehangir, in his speech quoted facts and figures, and: he found and he 
showed that in 1941 there was a credit balance of the Government of 
mclia with the Reserve Bank of over twenty crores. The credit balance 
has gone up to something like 30 or 31 crores. Now, Sir, according to the 
~ 8  Member .we are in deficit for 20 crores this year. When we have 
got a surplus money in our hands, what is the use of fresh taxation, and 
what is the use of. bOfl'owing? It is an entirely wrong policy. This is 
not the usual policy .. What do we find in our individual capacity? When 
we. want to finanoe a concern. and if we have' got the money in our hands, 
we never .go .to borrow .. But in this case the Finance Member is borrow-
ing about 80 ~ This House will not approve of this policy unless it 
is thorougbly explained. 



The Honourable Sir Jeremy B.ai8D18.D: Will the H;onourableMember 
kindly read the ways and means section of ~ 8  Memorandum?, 

ltaulvi AbdUl B.uheed Ohaudhury: I have read that. 

Then, Sir, there has been a good deal of talk about the subject that a 
major portion of the money should be found by borrowing .. It was .pointed 
oui; by Sir Cowasji Jehangir that in the case of England over 140 per 
cent. of the money is borrowed to meet the expenses of .the war. Here, 
they have decided to raise about 6 crores by taxation and the remaining 13 
crores by borrowing. There is a danger in this policy. The danger is that 
if this war is going to be a long one, there will be difficulty in finding 
money afterwards. The borrowing then will have to be on a very high 
rate of interest. You are limiting the resources of the country by taxing 
people and you are reducing the paying capacity of the people by means 
of this taxation. This will make capital shy. On this point there have 
beeu many speeches, and I do not want to repeat those arguments, but 
the fact remains that this taxation is creating a scare which will re-act 
very adversely on the money market of future years. If the present resour-
ces of the country are curtailed, the future payment will be very difficult. 
So. this House, I think, will not approve of so large a portion of the deficit 
being met by taxation. 

Then, Sir, as to the question of the deficit, we have got to depend 
entirely on what the Finance Member says. We are not satisfied that 
there is actually a deficit. Where is the document to show that there is 
actually a deficit? Has it been found out by any Inquiry Committee or 
by anybody else that there is actually ~ deficit? 

The Honourable Sir Jeremy Balsman: Will the Honourable Member 
please, prove to me that there is a war going on? 

lIaulvi Abdur Rasheed Ohaudhury: I approve of the suggestion made 
by Dr. Sir Ziauddin Ahmad in this connection. He said that before a 
deficit is brought about, he must be satisfied by a small Committee whc 
could examine the deficit in all its aspects. 

TheJlonourable Sir JeNmy :aa.tsmu: There is only one aspect of it. 
and that is the minus aspect. 

lIaulYi Abdur :B.aIb.eed Ohaudhury: Another thing which must be 
borne in mind in this connection is that there is a good deal of difference 
between the expenditure of money for war purposes in this ccuntry and 
other countries. War is not always a bad thing from the economic point" 
of view. Of course, the loss of human life and property is very regrettable. 
but economically it is not always a very bad proposition. From the 
figures which we read in the papers we find that in England, for example. 
unemployment has practically ceased. That is not the case in this 
country. If the money raised .for war were to remain in this country. it 
will simply pass from one hand to another .  .  .  . 
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Kr. Deputy Preald.8D\ ~  ~ Chandra Datt9.): Order, .order: 'Yith-
out meaning to interrupt lbe Honourable Member, the Chall" owes It to 
the House and to itself to remind him of the announcement made this 
morning from the ~  that according to the agreement arrived at in 
the House, there will be no speecbes during the third reading of the Bill. 
As there was some time left to us, the Chair thought it would be better to 
allow some speeches to be made if there were some Members who were 
anxious to speak. The Chair only wants to remind him ~ it. It 
should be remembered that this is the third reading of the Bill, and, 
therefore, the speeches should be consistent with the limited scope of the 
Bill. Beyond this, the Chair did not mean to interrupt the Honourable 
Member. 

Jlalllvi AbdUl Rasheed Chaudhury: I bow to the decision of the (lhair, 
and I will be as brief as. possible. 

Sir, if the Government could have created war enthusiasm, there would 
have been no necessity for these taxation measures. 

Now, Sir, I wish to speak a few words about propaganda. Govern-
ment have got newspapers like the State8ff11lln and other Anglo-Indian 
newspapers to voice their views. Let us see what sort of propaganda 
these papers have been carrying on. As soon as we open the pages of the 
Statesman, we find that it calls all the political association of this 
~ ~  as so many parasites of the British Government. Then, Sir, we 
find' that some of our very best people who are doing several things for 
the betterment of the country are classed as belonging to the "Cranks 
Corner". Is this the propaganda for creating war enthusiasm in this 
country? I think it is' not. Then, there is another widespread discontent 
throughout this country about the mode of treatment given out to the 
lovers of the country who practise Satyagraha and things of that character. 
Sir, iu fact; in legal circles, there is a talk that all the prosecutions under 
the Defence of India Act for uttering anti-war slogans are illegal. 

The Honourable Sir Jeremy Raiaman: I submit, Sir, that the .Honour-
ahle Member is not making a ~  within the scope 'of the third reading . 

• aulvi AbdUl Rasheed Chaudhury: I may be permitted to explain how 
this comes within the scope of the Bill. . 

Mr. Deputy· President (Mr. Akhil Chandra Datta): The Chair was itself 
thinking that all this talk about detenus and about the treatment to the 
detenus do not strictly come within the scope of the third reading of the 
Bill. The Chair hopes the Honourable Member will be more relevant. 
He will confine himself to the clauses of the Bill . 

• aulvi Abdur Rasheed Ohaudhury: I was saying, Sir, that there can 
be' rio war enthusiasm which the Government want to see in the people 
of this country. There is just one thing which I wish to mention in this 
connection, and then I shall pass to other things. I have already said 
that there is already a talk in legal circles that all these prosecutions are 
illegal. Recently, in Gudur, in Madras Presidency, the District Magis-
trate held that mere utterin,g war slogans was not sufficient to constitute 
an offence under the Defence of India Act, and so he acquitted all the 
accused. Now, Sir, Government are in a very bad position, either they 
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will have to say that the Joint Magistrate's judgment was wroilg,or if 
'he Joint Magistrate was correct in his judgment, then the Government 
will have to set free aU the prisoners. So much for war enthusiasm. 

There is another small complaint I have to make. When the Supple-
mentary Finance Bill was under discussion in November last, the Honour-
able the Commerce Member, for whom I have great regard. said: that 
everybody who is not helping in the war effort is a traitor to the country. 
This is an insult to the country. It has a'so been repeated the other da1 
by the Honourable the Home Member when he said that these people 
were all bad characters. Sir, war enthusiasm cannot be artificially creab-
ed in this way. 

Sir, the Finance Bill has come out as it was discussed at the considera-
iion stage, not a comma has been changed, not a single amendment has 
been carried, and so the grounds on which the House based its criticism 
at the consideration stage still hold good, and I think we are entitled to 
discuss all those subjects now which were touched: upon at that stage. 

The Honourable Sir leremy Baism&n: May I ask for your ruling, Sir? 
The Honourable Member has construed the position to be that it IS open 
to him to talk on matters which were discussed at the consideration stage. 

J[l'. Deputy President (Mr. Akhil Chandra Datta): The Chair thinks 
the Honourable Meml>er will not be in order if he reopens the whole ques-
tion. There are many questions which have been accepted by the 
House and we cannot go behind those decisions. The Chair takes it, the 
Honourable Member knows the distinction between tpe third reading and 
the previous reading of a Bill. The Honourable Member cannot possibly 
discuss all the questions which he was at liberty to discuss at the ~ 
stages. The Chair hapes the Honourable Member wi,l speak within the 
scope of the Bill. 

Jlaulvi Abdur Rasheed Chaudhary: I bow to your ruling, Sir, It il 
desirable that- I should speak a few words on two or three subjects. I will 
not take up much of the time of the Rouse. My Honourable friend, 
Sardar Sant Singh, gave facts and figures and explained how the census 
figures were calculated. 

Sir Oowuji .JellaDgir: This is the third: reading of the Bill. 

][aulvi Abdur Rasheed Ohaudhary: The question is whether we should 
accept these census figures as correct, or whether we should scrap them. 
Another startling thing which my. Honourable friend, Sardar Sant Singh, 
referred to was ~ the Chief Justice of the Lahore High Court. 

Kr. Deputy President (Mr. Akhil Chandra Datta)·: The Chair should 
ten the Honourable Member that he is not at liberty to discuss these 
things at this stage of the Bill. 

1Iaulvi AbdUl B.asheed. OhaudhUJ: I bow to your ruling, t;ir. I ... 
going to suggest how war enthusiasm could be created in this country. 
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Mr. Deputy PreIlcI.eDt (Mr. Akhil Chandra Datta): The Honourable 
Kember spoke a good deal shout war enthusiasm, and, in t.l.6 t.hird reading, 
he must not go over that ground again. 

Sir OowaaJI JehaDgir: Which is the clause of the Bill that relates to 
war enthusiasm? 

JlauIYl .Abdur Basheed Oha.udhury: The Bill wants the House to vote 
for money, and before money could be granted, I must speak about the 
grievances. 

JIr. Deputy President (Mr. Akhil Chandra Dat.h): The Ohair would 
also remind the Honourable Member that there was an agreement of the 
entire House that this Bill should be finished today, and, in fairness to 
other Honourable Members who might like to speak, the Honouarble 
Member should be as brief ss possible. 

Kaulvl .Abdur Rasheed Oha.udhury: I do not like to break the agree-
ment, and in order to show my deference to the agreement, though I wa. 
not a party to it, I resume my seat. 

The HODOUr&ble Sir Jeremy Raisman: I move that the question be now 
put. 

Babu Baljnatll B&jorla: I should like to say a' few words before the 
debate is closed. 

The Honoura.ble Sir Kuhammad Zafrall&h Khan: I must point out, 
Sir, that the Honourable the President not only accepted the agreement, 
but intimated that he would see that it was enforced. I hope you will 
see, Sir, that the agreement is enforced bec8'Use, if not, that confidence 
which ought to exist among all the parties in the House will be destroyed 
and in future it would not be possible to come to any understanding in the 
confidence that it would be given effect to. 

Babu BaUnath B&joria: In that rase, I do not want to disturb the 
agreement which has been anived at. 

Xl. Deputy President (Mr. Akhil Uhandra Datta): The Ohair has been 
already over-indulgent, Rnd if any Honourable Member of the House 
iBSists upon the agreement being honoured and given eftecll to, then it is 
the duty of the Chair to see that it is given effect to. 

'l'he qut'stion is : 
"'1'bat the qllestion be now put:' 

The motion was adopted. 

Mr. Deputy President (Mr. Akhil Chlmdra Datta): Does the Honour-
able the Finance Member wish to reply to the debate? 

The Honour&ble Sir Jeremy Ralsman: I wish to abide by the agree-
~  which has been arrived at. I move: 

. 'That th. Bill be pasaed." 
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111'. Deputy Pr8lident (Mr. Akhil Chandra Datta): The question i. : 
"That the Bill be passed." 
The Assembly divided : 
[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 

resumed the Chair.] 
AYES-40. 

Abdul Hamid, Khan Bahadur Sir. 
Abdul Hamid, Khan Sahib Shail:h. 
Ahm"d Ns.waz Khan, lIt:ajor Nawab 

Sir. 
Bewoor, Sir Gurunath. 
Boyle, Mr. J. D. 
Buss, Mr. L. C. 
Caroe, Mr. O. K. 
Clow, The Honourable Sir Andrew. 
DalaI. Dr. R. D. 
Dehejia, Mr. V. T. 
Gopalaswami, Mr. R. A. 
Griffiths, Mr. P. J. 
Gwilt, Mr. E. L. C. 
Ikramullah, Mr. Muhammad. 
Imam, Mr. Saiyid Haider. 
Ismaiel Ali Khim, Kunwar HaJee. 

• Jawahar Singh, Barw Bahadul' 
Sa.rdar Sir. 

Kama.luddin Ahmed, Sha.m&-W-Ulema. 
Kushalpal Singh, Raja Behadur. 
Lawson, MI' C. P. 

Manavidan, Raja T. 
Maxwell, The Honourable Sir Reginald. 
Mazharul Islam, Maulvi. 
Miller, Mr. C. C. 
Mua7.Zam Sahib Bahadnr Mr. Muhaolll-

mad. 
Muda.liar, The Honourable DiwaD 

Bahadur Sir A. RaJilas,,·ami. 
Alukharji, Mr. Basanta Kumar. 
OlllsIIam, Mr. S. H. Y. 
Pillay, Mr. T. S. S. 
Rahman, Lieut.-Colonel M. A. 
Raisman. The ~ Sir J'!lT'Pmy. 
Rau, Sir Raghavendra. 
Scott. MI'. J. Rs.ma.a.y. 
Shahban, Khan Bahadur Mian Ghulam 

Kadir Muhamm"d. 
Sheehy, Mr. J. F. 
Sivaraj, BaD Sahib N . 
Spence, Sir George. 
Thakur Singh, Captain. 
Tyson, Mr. J. D. 
Zafrullah Khan, The liOl101Jl'able Sir 

Muhammad. 
NOES-19. 

Abdul Ghani, Malllvi Muhammad. 
Abdur Rasheed Chaudhury, Maulvi. 
Azhar Ali, Mr. Mubammad. 
Bajoria, Babu Ba.ijnath. 
Banerjea, Dr. P. N. 
Chattopadhyaya., Mr. A.marendra Natll. 
Datta., Mr. Akhil Chandra. . 
Deshmukh, Mr. Govind V. 
Essak &it, Mr. H. A. Sathar H. 
Fazl-i-Haq Piracha, Khan Bahadur 

Shaikh 
The motion was adopted. 

Lalchand Nava.lrai, Mr. 
Lie.qat Ali Khan Nawabzada Muham-

mad. • 
Maitra, Pandit Lakshmi Kanta. 
Muhammad Ahmad Kazmi, Qazi. 
Murtuza Sahib Rahadur, Yawvi Syed.. 
~  Ali, Sir SYfld. 
Siddique Ali Khan, Nawab. 
Zafar Ali Khan, MauIan.. 
Ziauddin Ahmad, Dr. Sir. 

THE TYRES (EXCISE DUTY) BILL. 
The Honourable Sir Jeremy Baisman (Finance Member): Sir, I move: 
"That the Bill to provide for the impollition and collection of an excise duty OD 

t.yres be taken into considerati.m " 
1 have already mentioned this proposed tax in my Budget speech and 

I also dealt with certain objections which had been raised to it in the 
consideration motion of the Finance Bill. It is a tax which but for I 
technical reasons could have been dealt with in the Finance Bill, but since 
it is a new excise and since we have not got a ~  ~ Act it ~ 
necessary to make a separate Bill. My Honoura'6le mana, Sir Homl 
Mody, the other day indicated cE:l'Lllin criteria for the imposition of excise 
taxes. I consider that this tax fulfils the criteria which he laid down; 
but in addition to that it fulfilscerlain other very important criteria for 
an exlJise tax. 
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Sir B. P. Kodf (Bombay Millowner's Association: Indian Commet"ce) : 
Sir, I may remind my Honourable friend that one of the criteria was that 
the industry should be fully protected in its own home market. 

IJ."he HoiIourable Sir ~  B.auanan: If by those words the Honour-
able Member meant that there should be in existence a protective duty I 
agree that the tyre industry in India would not fulfil that. criterion. But 
if he puts on those words the mOl'e reasonable constructiou which I do, 
that the industry in its own home markets without a deliberate act of pro-
tection is already very well plll'Ced to meet foreign competition, then I 
consider that this industry fulfils the criterill" for an excise better ~  
many industries to whom statutory protection has been extended. It is 
better placed because it has certain natural advantages, because the same 
tyre whiQh is produced abroad at equal or greater cost and brought to this 
country and which then pays the r<:!venue duty has to C'ompete with a tyre 
produced in this country under favourable conditions and, actually, in 
many respects at lower costs; and I believe that this industry could have 
been successfully established with II" revenue duty lower than that which 
actually happened to prevail at the time when t.he industry was introduced. 
But I was going to say that thE're wert> certain other ('ritena than those 
laid down by Sir Homi Mody. He approached the matter entil'P.Jv from 
the point of view of the industrialist. I must look at the mll"tter from 
the point of view of the exchequer, and from that point of viAw there 
are certain important requirements which an. excise duty should fulfil; and 
one of them in particular is that it should be capable of easy and efficient 
administration. 

One of the rea'Sons why various excise duties which have been suggest-
ed are not capable of a.doption is that the products to which they relate 
are manufactured in so many small establishments up and down tbe 
country that in order to impose an excise it would be necessary to introduce 
a degree of control which would almost be tantamount to taking over {.he 
industry or making a monopoly of it-a state monopoly; and in fact that 
is a device to which recourse has been had in various countJ:ies, and to 
some extent in India when a commodity which is a desirable object of an 
excise is manufactured in very scattered 8"Dd diverse conditions. An 
ideal subject for an excise is a commodity which is manufactured in II. few 
establishments so that supervision and the administration of the tax can 
be concentrated and efficientlv caTried out. That is a criterion which I 
suggest Sir Homi Mody might" add to those which he has mentioned. 

I dealt the other day with the point which has been raised and which 
Sir Homi Mody, who knows better, sought to introduce, about protection 
and the maintenance of a relation between the excise duty and the import 
duty. I pointed out then that if an import duty was a purely revenue 
duty, then there ~ absolutely no reason why a fixed margin equal to 
that revenue duty should be maintained whenever an excise duty was 
imposed; und as u matter of fact our own prll"Ctice in this country shows 
that that principle has always been understood. For iustance, in the 
case of motor spirit, the excise duty on. t'notor spirit i8 exactly the same as 
the import duty. There is no attelllpt there-much to my friend,\ Mr. 
Buss's regret apparently-there is no suggestion there thll"t it is neceSsary 
to maintain a margin between the duty on petrol produced abroad Ilnd ~ 
duty on petrol produced in this country, because the answer would be that 
there is absolutely no reason why any protection should be given to the 
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motor spirit industry; and similar considerations apply in respect of ~  
other duties. It is true that in recent years many of the excise duties 
wbioh have been introduced related to commodities which were already 
the subject of a protective duty; and in those cases it was obviously incum-
bent upon the Government 'to maintain the margin of 'protection; but 
another example where no such margin is maintained at present is the 
case of salt, where the duty on salt produced in the country is exactly the 
same as theim:port duty on salt manufactured abroad. Sir, I move. 

Jlr. President (The Honourable Sir Abdur Rahim): Motion moved: 
• urha.t the Bill t.o provi4e for t.he imposition and collection of an excille .lllty on 

tyrt'B be taken into conaiderat.ion." 

Sir H. P. Kody: ~  I would just like to say that if my Honourable 
friend, the 1!'inance Member, had based this measure upon the neoesSity 
of finding money, then I should ha ve said nothing at this stage 

T"ne Honourable Sir Jeremy Raisman: I did. 

Sir H. P. Jlody: But when he goes 011 to justify it and adduces the 
argument that the inclustry is sufficiently secure in its home market, then 
I must join issue with him. The duty on tyres and tuhes is PIlly a reveuue 
duty and stands at the low level of 25 pel' cent.: there are in the revenue 
tariff duties of a far heavier chaTacter, and I am sure my friend is not 
serious when he suggests that r. revenue duty of 25 per cent. affords that 
measure of protection to ~  an infant industry is entitled. He cannot 
gamsay the fact that the imports of tyres and tubes are on a considerable 
scale, and to the extent to which this exoise raises the costs of If)Cal 
manufaoture it is crippling an industry which has just established itself, 
and from that point of view I submit once again that the excise is not. 
justified without an equivalent increase in the import duty on tyres and 
tubes. 

Babu BaijnaUl Bajona (Marwari Association: Indian Commerce): Sir, 
I would like to know from the Honourable the Finance Member what is 
the proportion of tyres and tubes manufactured in this country and what is 
the proportion which is imported from the outside 

Sir H. P. Jlod1',:. Tyres, about half and half. Tl1bes-Iocal manufac-
ture is 60 to 70 per cent. 

Babu Baijnath Bajor'&&: .. '. . . and whether these tyres and tubes 
are only lIIanufactured by the foreign concerns like Dunlops and Goodyears, 
and whether there ate other factories in which India.ns predominate both 
as regards capital and management Another thing which strikes me is 
about clause 3 (2) where it says: 

"Where no such value has been fixed the value of atyre shall he deemed to be the 
~  ~  price, less ~  discount. for which It tyrc of the like kinrl and quality 
II !Old or 18 capable of beIng sold by a me.nufact'Jry witbont an,v abutement, dc., etc." 

I shall illustrate it. If the value of a tyre is RII. 100 and 2{; per 
cent. trade discount is allowed, then the duty of 10 per cent will be levied 
on Ra. 75; but then that REI. 75 will also include the value of the duty. 
As faT as I know, in calculating any import duty the value of the duty is 
deducted before any assessment is made. I think that practice lihould 
also be followed in this case. 
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Sir Syed Baza Ali (Cities of the United Provinces: Muhammadan 
, Urban): I just wish to say a few words on this Bill. The 

P.I(. firRt thing I have to point out is this, that, according to ~  
information, there aTe four companies that have established t.heir business 
and built factories in India since 1935. I believe the first one was built 
in 1935 to manufacture tyres and tubes. So that these companies have 
not had more than, say, nearly five years at their disposal to establish 
their business. My information furlheris that just at present they are 
carrying on fairly satisfact<>rily and the treatment meted out to them is 
the same as that which is accorded to imports by the Government of India. 
Now, there is going to be this additional duty and. that additional duty is 
bound to hit them. The mere statement that this industry has established 
itself sufficiently to compete with foreign imports is nof; sufficient. I am 
afraid the Honourable the Finance Member has not made out any case for 
abstaining from imposing an import duty on foreign tyres and tubes. 
Why should there not be any duty? What is the point? Take the 
revenue point . . . . 

The Honourable Sir Muhammad Za.frullah nan (Leader of the House): 
There is a revenue duty of 25 per cent. already. 

Sir Syed Baza Ali: I mean a corresponding import duty of ten per cent. 
My Honourable friend said that this excise was proposed for revenue pur· 
poses. 

.' 
The Honourable Sir leremy Ra.iam.an: Does the Honourable Member 

realise that to do that is to decide at one stroke without any examination 
whatsoever that this industry is entitled to 25 per cent. protection? 

Sir Syed Raza Ali: I do not know what further examination is required, 
-I moon in the case of imports. I am dealing with imports, not with 
protection IrCcorded to this industry. Perhaps I have got confused tJlis 
afternoon, gencrllll;v I am not. But my point is this. Why should there 
be no countervailing import duty on foreign tyres and tubes? 

'!'he Honourable Sir leremy Kafsman: I have been explaining that for 
some time. 

Dr. P. B. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Even for revenue purposes. 

} 
Sir Syed :aaza Ali: Even for revenue purposes,-that is exactly what 

I am saying. That corresponding additional duty will put a little more 
money into the pockets of the Finance Member and why should he not 
have it? 

'!'he ~  Sir leremy ltaiaman: Because it has a protective 
effect. I hope the Honourable Member realises that to increase the 
import duty on a commodity when a large amount of it is being manufac-
turbd in this country is to take a small. amount for the exchequer and to 
put a very large sum into private pockets. 

Sir Syed B.au. .Ali: I am afraid I do not agree with you. That is not 
so. I do nut see why it should have that effect. That is one point. 
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Secondly, I think that the time has come when the Government should 
look into the question of the treatment of Indian employees by these -
companies. That question will have to be gone into carefuJly at one time 
or another, and I believe the time has come when the Government of 
India should start consideration. In some Dominions I know the practice 
is, if a foreign company, even if it is registered in England, establishes 
a factory, then they are very careful to see that the nationals of the 
Dominion get a fair deal in the matter of employment, in the mattar of 
treatment, in the matter of promotion '8Ild other respects. I do not think 
that. anything of the sort is being done in India. In fact. it is more the 
Commerce Member than the Finance Member who is concerned with 
this, I dare say, but £he question is a very important one. If I am right. 
if my information is correct. I should say that the position today is a 
most disastrous one. Suppose a foreign company comes here and builds a 
factory. . . . -

Siz II. P. Mody: I think you are playing into the enemy's hands. 

Sir Syed Rua .Ali: I want to pJay into enemy's hands. 

Sir II. P. JIody: Do it on other occasions. 

Sir Syed Rua .Ali: I have a thorough distrust of these Bombay 
millionaires. They care for their own £. s. d. and they do not care for the 
consumer. I must plead the caUSe of the Indian people and not of the 
millionaire. Suppose a foreign company, for instance, with Sir Romi 
Mody as a director, establishes a factory .with a million pounds. They can 
rely on the good offices of men like him, but they are not bound at thp. 
same time to give even five per cent. of the decently paid jobs to IndiaIlil. 
That is a scandalous state of affairs. There is nothing to compel a foreigp 
company that has built a factory in India even to employ nve per c('nt. 
Indians. No doubt they will have to employ labourers. If they can 

~  Indian businessmen at the top it is all smooth sailing for them 
afterwards. That is a state of affairs to which we take strong objection. 
Again, when such a company employs Indians, it should treat Indians 
exactly in the !'lame manner as they treat Europeans. The European and 
Indian ,employees should be on the same footing, there should be no pre· 
ferential treatment meted out to Europeans at the cost of Indians. 

Mr. I. D. Boyle (Bombay: European): Is your definition of a foreign 
company the same as that given by the Commerce Member yesterday? 

liz Syed Baaa .Ali: I am sorry I was not present here when the CODl-
merce Member spoke. I may tell my Honourable friend what I mean. 
For this purpose I do accept the definition given in section 116 of the 
Government of India Act,-not that I am satisfied with it. I am not at 
all satisfied with it, let me make it quite· clear. But still having regard 
to war conditions I am re,uctantly prepared to accept that definition. 
But, even so, this question has to be looked into. It is the duty of the 
Government to see that foreign companies are not allowed to build 
factories in India. I have in mind purely foreign companies. When I say 
foreign I mean foreign, I do not mean any company registered in England 
or necessarily a company· from a country· of the British Commonwealth 
of Nations. ~  it is high time that this question W8S gone into very 
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[Sir Syed R9.ZJi.Ali.] 
carefully by the Commerce Member. The Commerce Member is the 
custodian of Indian rights. He knows the position, he knows the difficul· 
ties which ou- young men have to face. He knows that discrimination is 
practised: against these young men, even by those foreign companies who 
have been established in India. and who have been allowed to build their 
factories in India. It is most objectionable that these companies shoulcl 
be allowed to make a distinction between Indian and European employees. 
If they are going to do that, surely means should be found to remedy 
that state of affairs. 

'!'he Honourable Sir Jeremy Bai8!D&D: I should first dispose of an 
objection taken by my Honourable friend, Mr. Bajoria, on ilie definition of 
wholesale value for purposes of levying tax. 1£ he will read sub-clause (2) 
of clause 3 of the Bill, he will find that the amount of the excise duty is 
to be deducted when determining the wholesale cash price for purposes of 
levying the duty. The wording is "the wholesale cash price, less traae 
discount, for which a tyre of the like kind and quality is sold or is capable 
of being sold by a manufactory without any abatement or deduction ~ 
ever except the amount of the excise duty payable on it at the time of 
issue out of the manufactory." I hope that satisfies the Honourable 
Member. 

Babu Baijuth Baloria: I stand corrected. 

'!'he Honourable Sir ;Jeremy BaiImaIl: For the momeri"t-"l w.as a little 
alarmed because I thought he had actually discovered a tecnnical detect in 
the Bill. 

Well, Sir, as regards the arguments of Sir Romi Mody and Sir Raza Ali 
regarding the position of this industry ""B-a-via foreign competition I can 
only repeat that I am perfectly satisfied that; in present conditions there 
is no necessity to increase +.he import duty on foreign tyres in order to 
impose an excise on the indigenous industry. 

Sir Syed Bu. All: May I know what the Honourable Member menns 
by 'present conditions'. 

The Honourable Sir Jeremy Ra.ism&D: I mean in war conditions and so 
on. I do not rule out the possibility that circumstances may arise in which 
any industry may establish a claim for protection. This industry may at 
a later stage be able to establish a claim for protection in which case the 
duty on imports should be changed from a revenue to a protective duty and 
from that time forwa.rd it would be necessary to maintain a margin 
between the import duty and the excise but that is not the case at present 
and it is a fundamental matter of principle-and one which is of tM 
greatest importance-that the Members of the House must realise that" it 
is fatal without any inquiry whatever and without any case being estab-
lished to take the line that because there exists an import revenue duty any 
ilaxation which is levied on the !'arne commodity produced in the country 
must automatically be added to the tax on imports of that commodity. 

I have already in1!tanced the case of salt and the case of motor splrit 
liB . commodities in which there is not a single pie of difterence between the 
excise duty and the import duty. There is no element of protection because 
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they are after all revenue duties. Both the import duties in this case and 
the excise duty are purely revenue duties and in the absence: of any deter-
mination of the claim of the industry to protection and of the amount of 
protection that should be given to it, I claim that I am absolutely free to 
treat them as revenue duties and to fix them independently at the level 
which 1 consider most suitable for revenue purposes. I claim that I am 
at this moment completely unhampered by any considerations other than 
revenue considerations but I may add that I have borne in mind the posi-
tion-I have carefully made my own judgment of the position--of the 
industry. As a matter of fact, before this tax has been imposed, I have 
been in correspondence with the principal producers of tyres in this 
country. I have a great deal of information about their production and 
the prices at which they sell their tyres and I am satisfied-and I cannot do 
more than tell the House-:-that it is possible to impose this excise without 
inflicting any undue hardship on the indnstry. 

1Ir. President (The Honourable Sir Abdur Rahim): TOe question is: 
"That the Bill to provide for the imposition and collection of an excise duty on 

tyres be taken into OODBideration." 
The motion was adopted. 
Clauses 2, 3, 4, 5, 6, 7 and 8 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

'!'be IIoDourable Sir Jeremy RNaman : Sir, I move: 
"That the Bill be pasBCd." 
There is only one point that I would like to mention to the House, 

which has not arisen, IlS Mr. Kazmi did not move his motion and that is 
I contemplate that if it is possible to do so administratively, which I hope 
it will be, tyres for bullock carts will be exempted from this duty, because 
I think that the bullock cart tyre is an innovation which should be 
encouraged by every means in our power as it is capable of saving f.he 
country lakhs and lakhs of rupees ill the deterioration of roads and also 
animals ~  for that reason I am prepared to make every eftort. to prevent 
any increase in the price of bullock cart tyres. 

Ban Baijuatb B&Jona: The Honourable Member has not informed mE> 
as "to how many factories there are and how many are Indian? 

The HODOurable Sir Jenmyltaiamau: I will tell him the names of the 
factories and he can. judge for himself. The factories are: " The Dunlop 
Rubber Co., India, Ltd., The Good Year Tyre Rubber Co., India, Ltd., the 
Firestone Rubber Co. Ltd., and the Indian Tyre and Rubber Co., India, 
Ltd. I do not know the detailed constitution of these firms but precisely 
for the reason that I hold myself free and unconcerned with any protective 
considerations, for the same reason, I 'Was not directly concerned with 
matters such as Sir RlI.za Ali raised and which certainly would be matters 
which would come under consideration if snd when the question of protec-
tion for the industry is under examination. 
,Sir r. E. J&meI (Madras: European): May I put the Honourable 
Member one question? Will tlie excise duty be refunded in ~  ~ of 
tyres and tubes which are exported from India to other eountnes? 
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The Honourable Sir Jeremy Baisman: Yes. Every excise duty ia 
refunded ifth,e articles are exported out of the country. 

lIr. Prelident (The Honourable Sir Abdur Rahim): The question i.: 
"'I' hat. t.he Bill be paned." 
The motion was adopted. 

THE EXCESS PROFITS TAX (AMENDMENT) BILL. 

'.l'he Honourable Sir Jeremy ll.a.isman (Finance Membel"J: Sir, I move: 
"That. the Bill furthel' to amend the Excell8 Profit. Tax Act, 1940, be taken into 

conaiderICion. " 
This Bill, Sir, has unfortunately a somewhat formidable appearance, 

but I believe that it will be found by those who have studied it, I believe 
it has been found, that it is really quite a simple measure and that its 
operation is beneficial to the taxpayer. When the rate of excess profits 
duty is changed for a subsequerit chargeable accoUnting period as compared 
with previous chargeable accounting periods, it is obviously necessary to 
cater for cases where the chargeable accounting period falls partly during a 
fiscal year in which the rate was at one level and partly during a. fiscal year 
in which the rate was at another level. That is one type of thing you have 
to cater for and the Bill in as simple la.nguage as this type of legislation 
permits endeavours to la.y down the proportions in which that should be 
doue. The second thing is that as the House is aware deficiencies of profits 
occurring in certain periods, that is, profits less than the sta.ndard profits, 
have to be offset against excess profits ~ in other periods, and in 
certain cases refunds of tax have to be made. Well, the effect of this Bill 
is to enable the taxpa.yer to get the most advanta.geou·s offset of any losses 
that accrue, a.nd even in cases where he ha.s already received a refund, the 
Bill enables the matter to be reopened, so tha.t he can exercise his choice 
a.nd have a settlement .made against the tax levied at higher rates. There 
is one other very minor amendment, which has been included to correct; 
an inadvertent omission. Sir, I move: 

Mr. President (The Honourable Sir 1\.bdur Rahim): Motion moved: 
"That the Bill further to amend the Exceu Protita Tax Act, 1940. be taken into 

eonsideration. " 
The Chair understands the Honourable Member (Dr. Banerjea) does not 

wish to move his amendment? 

Dr. P. If. Baurjea (Calcutta Suburbs :,·,:Non-Muhammadan Urban)' 
Sir, ] will just say a. few words on the monon for consideration. I gave 
notice of a.n amendment, because I received two telegrams from the com-
mercia.l community of Calcutta, a.nd I will place these two telegrams 
before the House and before the Honourable the Fina.nce Member in order 
that he may be able to remove their misapprehension. The first one is 
from the Bengal National Chamber of Commerce; it runs thus: 

':Reference Press Report Excess P.l'ofiti! Tax Amendmell:t Bill, Committee Bengal 
~  Chamber strongly ~ ~~  .proposed ~  of deficiem:y of profita 

occurrmg before March end bemg mlqultous particularly in view of too rigorous 
provisions of thl.' Act calling fo l : relaxation in favour of assessees. While Committee 

~ 1 ~  ~  ~  st!ldy of ~  provisions of Bill,thel urp 
:::.!!t1 of It. Cll'Cule.tlon for enablmg commercial community express oJaiPuGa ~ 
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l'hen, the second telegram is from the Indian Chamber of Commerce. 
It reads thus: 

"Ueforence ExC<lSS Profits Tax AmenriJnent Bill, newspapers report that dl'liciency 
of prota .. OCClll'l'ing before March end will be ca.ncelled. ~  stl'P will be very 
iniquitous specially having rega.rd to fact. ~ excess profit.s t.ax 18 already ~ onerous. 
There is rat.her need for lIDprovement. III favour of assessees pa.rtlCularly for 
excess profits tax not. being !ealisable in resp.ec;-t. of ~  . depreciation owing 
written down value calculatIOn. Ot.her provIsIons of amending Bill not reported lJI 
er_ and hence Committee Indian Chamber unable expl'8BS opinion on such provisions 
if any. Committee emphat.ically submit. t.hat. sufficient. time should be given for 
public to express considered opinion before ~ Bill for consideration by Select 
Uommit.tee or ABBembly." 

Sir P. E. James (Madras: European): Sir, 1 do not propose to discuss 
the merits of the Bill, but I do wish to enter one slight element of dis-
agreement with the description of the Bill on the part of the Honourable 
the Finance .Member; he said that it was a beneficial Bill. Well, no taxa-
tion Bill has ever been beneficial, and this Bill would not have been neces-
sary had not the rate of the excess profits tax been increased to sixty-six 
aud two-thirds per cent.; in other words. it is true that, when the dentist 
has taken out fifty per cent. of your teeth, and before he feels he is obliged 
to take out a third of the remaining half, he will obviously give the patient 
an.anresthetic, but the patient can completely pass out during the process--
that is really the meaning of this Bill, and I think the Honourable Mem· 
ber should iu future take pains to describe these measures in more 
accurate terms. I remember, again-I do not know whether he is the 
present :Finance Member or one of his predecessors--a. Finance Member, 
in introducing a taxation Bill, went on to say that it hit him more than it 
hit those who were going to pay that tax. Well, we disbelieved that state-
ment, and we are also not inclined to believe the statement just made 
Ilbout the present Bill being a beneficial one. 

Babu Baijnath Bajoria (Marwari Association: Indian Commerce): Sir, 
so far as this Bill is concerned, after the House has passed the excess 
profits tax Bill raising that tax to sixty-six and two-thirds per cent., this 
is a consequential amending Bill and I have very little to say in connec-
tion with this Bill. Sir, I would, however, like to draw the attention of 
the Honourable the Finance Member to the fact as to how this Excesii 
Profits Tax Act is being applied or is being enforced on people by the 
E. P. T. Officer. Sir, I have received ~  from severa! persons that 
this Act is being very harshly applied, and as a matter of fact the . ~ 
plaint has come to me that a high inspecting officer from headquQl·ters 
went to Calcutta and also to Bombay and he unduly influenced the assaSB-
ment of cases when they were pending before the E. P. T. Officer. He 
even went so far as to have the books of those aSBes&ees retained in his 
office or of the income-tax officer there and he would !lot return the bOOKS . 

. Sir, as a matter of fact he took over the assessment from the hands· of the 
income-tax officer and he did what he could to squeeze out from the 
different parties concerned. Sir, I think this is not the intention of thilJ 
Legislature nor of the Honourable the Finauce Member that the income-
tax officer or the excess profits tax officer-in most; cases they are one and 
the same person----should be interfered with by higher officers when thP. 
case is pending before these income-tax officers. When, of course, the case 
is decided by them, then it can be reviewed· by the inspecting Assistant 
Commissioner or it can be appealed against by the assea&ee if he is ais-
satisfied. Sir, in a caSe in Bombay I understand that·the bank account of 

B 



1820 LEGISLATIVE ASSEIlBLY 22 ~ MABOH 1941 

[Babu Baijnath Bajoria.] 
an assessee has btlen attached-and it is a very big firm-and he has been 
asked to pay, I undtlrstand, some twenty lakhs or thirty lakhs of rupees or 
lllore,-and this is 111.)' information, Sir, that his bank account has also been 
attached. 

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Is the 
Honourable Member, talking of income-tax, or of excess profits tax? 

Babu B&ijn&th Bajori&: Income-tax, super-tax or excess profits tax-
all three. 

Sir Oowasji Jeh&ngi.r: So your remarks apply to all three? 

Babu Baijn&tb Bajoria: Yes, to the administrative machinery of all 
these three Departments, the administration is the same in all three cases, 
Sir, as I also said in my previous speech, this Excess Profits 'l'ax Act is 
neither understood thoroughly by the assessees nOr by the lawyers nor 
by the Excess Profits 'l'ax Officers themselves I It is a new Act; there 
might be omissions, there might be mistakes by the assessee, there might 
be mistakes by the Excess Profits Tax Officer. If there is any mistake, 
they should not take advantage of any omissions which ma:y have been 
inadvertently or unknowingly made by the assessees. Sir, this is a ~ 
which I would like the Honourable the Finance Member and Mr. Sheehy 
who is in charge of this Department to take note of. Another thing that 
I wish to say is that it is a matter of common knowledge that throughout 
the country coercion is used to subscribe to war funds . 

Mr. President (The Honourable Sir Abdur Rahim): This has nothing 
to do with the motion before the House. 

Babu Baijnatb Bajoria: I am making a ~  about the excess 
profits tax. 

Kr. Preaid8Dt (The Honourable Sir Abdur Rahim): The Honourable 
Member should not do that now. 

Babu Baijn&th Baloria: Sir, I am one of those who want that we 
mould give all possible help in man, money and material for the successful 
prosecution of the war, but so far as coercion is concerned, I would be the 
last person to agree to it. What I would like is that war gifts or cfonations 
and subscriptions to war funds should be allowed as an expense in comput-
ing the excess profits tax or the income-tax or the super-tax as the case 
may be. This will not only help the assessees but it will also help the 
Government inasmuch as it will induce more people to give war donations 
and war subscriptions. 

TlIAI Honourable Sir .Jeremy RaJaman: The Fiance Department will 
heed every subscription list I 

Babu Baijnath Bajoria: I was requested to make this suggestion and 
I have done so. I think it is a very reasonable sugge§tion and must be 
accepted. Those clubs, companies and associations who were not allowed 
by their rules to make donations were allowed to regularlse their donations 
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when a special Act was passed by this House last November. So, I say 
that so far as war gifts are concerned, whether they are in kind or in cash, 
they should be allowed as an expense in computing the income-tax or the 
super-tax or the excess profits tax as the ease may be. With these words, 
I commend this Bill for the favourable consideration of the House. 

:or. Sh Ziauddin Ahmad (United Provinces Southern Divisions: MuhaIIJ 
mada.n Rural): Sir, I join my friend, Dr. Banerjea, in complaining that. 
the Government did not give us sufficient time to consult our constituen-
cies. I had a general complain on the occasion of the general discussion 
of the Fina.nce Bill that the Government never reveal their cards till ~ 
last moment. They know that we have .... 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member had a reply this morning, the Chair thinks. What is the use of 
going into it agaill? The Honourable Member must confine himself to the 
motion before the House. 

Dr. Sh Zlauddln Ahmad: I will confine myself to the Bill before the 
House. We had no time to consider the pros and cons of the Bill before 
us and the Honourable the Finance Member has not given any report of 
the Income-tax officers as to how the Excess Profits Tax Act is working 
which has necessitated this change within a year. I may tell the HOll-
ourable the Finance Member that the reason for not getting proper infor-. 
mation is that the staff is very much ha.ndicapped by over work. I will 
draw his attention to page 23 of the Explanatory Memorandum where he 
will find that the tot'!.l cost of the staff in the year 1936-37 when we co11ecl.-

ed only 15.34 crores was 89 lakhs and :t:l0W when the collection has gone 
up to 35.62 crores, the cost of collection has gone down to 84 lakhs. This 
really shows that you are either employing less staff or you are employing 
a staff on lower ilalaries to do this higher work. I know it definitely and 
this is the time to mention it that the Income-tax staff is so hard pressed 
that they have to work from morning till evening and they have got ;no 
time to themselves. If you have such an overworked staff, it is impossibJI'l 
for them to do their work efficiently. We had a case of evasion of :ncome-
tax raised on the :floor of the House and my friend, Mr. Bajoria, left the 
story only half told. But I think it is very desirable that your staff ought 
to be increased, if not in proportion to the income, it should at least be in-
commensurate with the increase in the income. If you have a ~  suffi-
cient to cope with this situation. then the cases of evasion will be mini-
mised. I think it is very desirable that we should give some kind of leisure 
to the Income-tax Department staff. Having regard to the amount of 
'Work that they are doing, I think the staff should be increased by at least 
20 per cent., including the Income-tax officers and their Inspectors ~  the 
clerical establishment. Unless you increase your staff, it is impoSSIble to 
detect accurately the cases of evasion which are not few in number but 
are fairly large. You cannot really get the true picture of your Department 
unless you increase the staff. .. 

My friend, Mr. Bajoria, said that he was ready to help Government I? 
men, money and material as long as the money did not go out of hIS 
pockets . 

•• lMl Baljnath Bajoria: I did not say that. 
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Dr. Sir Ziaucldin Ahmad: That is my interpretation. In this particular 
CIW6 you should be ready to give money and material not only of your neigh-
bour but also from your own pocket. 

Then, there is another point which I wanted to emphasise in connection 
~  this Bill. In addition to the Income-tax Bill which we passed, there 
IS an official document called the "Instructions to the r ncome-tax officers". 
I do not see any reason why there should be any confidential document. 
If there are any instructions to be given, they ought to he public property 
and a copy of it should be laid on the table of the House and we should 
know what those instructions arf'. It is rather unfair to the assessee to 
have one law which ·may be passed by this HOllse and there should he 
another set of rules called the 'Confidential documents' handed over to ~  
Income-tax officers. I think it is but fair that the assessee should know 
fairly well and very clearly what he has t<> pay and the assessor, that is, 
the Income-tax officer, ought to know very well how much he is to charge 
and what action he is. to take. Both from the original Bill and from this 
Bill I find it exceedingly hard for either the assessor or the assessee to 
know exactly what the existing rules are. So, I lay stress on this occasion 
on the fact that the Finance Member should seriously consider the situa-
tion and every effort should be made to see that all his rules about the 
Tncome-tax Department are framed in a very clear language. There should 
be no instructions behind the curtain. Everything should be public ,md 
everything should be open to the assessee. At present these confidential 
documents make the people exceedingly suspicious. They say that tho:l 
intention of the Government is to get money on some excuse or other. Thi$ 
impression ought to be removed. There should be a clear understanding 
that the Government want a fair dealing. I know that they practise Iair 
dealing but, unfortunately, the way in which (he thing- is being done 
creates a wrong impression upon the minds of the people. So. r sllggest 
that this impression should be removed. I know that assessees also Jlre not 
honest persons. 

Kr. President (The Honourable Sir Abdur Rallim): The Honourable 
Member has not yet spoken a word abont the Bill. 

Dr. Sir Ziauddln Ahmad: This is the Excess Profits Bill and, therefore, 
it is relevant to refer to the manner of assessing. It is ·very desir.able LhaL 
we should also have our staff sufficient in number who may be able to 
catch such assessees who are not willing to reveal their books' in a straight-
forward manner. Therefore I very much emphasize that the whole busi-
ness ou'ght to be straightforward and everybody should know where he 
stands and they should know what the' penalties for evaRion are. Hnd the 
staff we employ should have snfficipnt leisnre and snfficient time to do the 
work efficiently. 

Mr. :I. 1'. Sheehy (Government of India: Nominated Official); Sir. r 
should like to deal with one or two points which were raised hy some Hon-
ourable Members. The first was the point raised by my If opourable friend, 
Dr. Banerjea, that the CbamhprR who spnt him the telegram wprp. worrit·tJ 
about. the previous E\8t-otl of a· deficiPllcy being ('n.ncplled. J can give them 
1;he assurance that there is no ('utcb in thnt. at nIl. The onlv reason why 
we are goin!!: to cancel the previous set.-otl is iT' order to ~ the ~ 3~ 
the option of setting off the deficiency against the profits eArned in a period 
when the tax rate is higher. I hope that will satisfy him. 
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Now, Sir, my Honourable friend, Babu Baijnath Bajoria, raised u. point 
about the inspecting officer who went round and i.nterfered with the 1. T. O. 
or E. P. T. O. when he was making the assessment. That officer goet:; 
round on behalf of the Board in order to improve the working of our sub-
ordinate officers and it is only right that he should interfere or that IH\ 
should be there to help the officers when they are actually makiug ~  
assessment and not criticise ~  after they have made the assessment. It 
is in pUl'Suance of our polic,\" of improving the administration that he is going 
round and helping officers and criticising them while making the aSl;e;';l;ment. 

Babu Baijna'Ul Bajoria: Is there any provision in the Act for this . hat 
the l.T.O. should be helped by any superior officer? 

Mr. 1. F. Sheehy: Jusi as the Inspecting Assistant Commissioller can 
advise the Income Tax Officer. 

Dr. P. N. Banerjea: But when there is an appeal, he should not do ;1. 

JIr. J. F. Sheehy: The Appellate Assistant Commissioner ~ entirely 
independent. iWhen an assessment is made on the advice of the Inspecting 
Assistant Commissioner you can go to the Appellate Assistant Cornmis· 
Rioner who is entirely independent and from there you can go to the Tri-
bunal and fl'Om the Tribunal you can ~  to the High Court. The Hdminis-
t.rative side of the Department is on the other hand engaged in trying to 
tighten up the machinery and making it more efficient. 

Dr. P .•. Banerjea: There should be no interference on the judicial 
side. 

JIr. J. F. Sheehy: There is no interference at all on tlie judicial side. 

Babu Baijnath Bajoria: I was not saying about the iudieial sine. As 
far as I know if the Income-tax officer finds any difficulty in maldng an 
assessment, then he goes to the ~ AssiRtant Commissioner to have 
any points clarified by him. But it iR not for the Inspecting Assistant 
Commissioner, of his own accord or of any superior officer from the Boar(1 
of Central Revenue to go aDd sit by the side of the Income-tax officer aud 
help him, or rather prejudice him in the assessment. 

Mr. 1. :r. Sheehy: If there is an officer who is not very clever o!' who 
is not very efficient, he is not likelv to know the defects until somebodv 
points ~ out to him. However: that is the way we are administering 

. the Department and we are trying thus t,o make it more efficient. 

As regards the particula'" case that my Honournble friend. Rabu Baii-
nath Bajoria. referred to, I had a full report of that particular ('sse and T 
was satisfied that the Commissioner of Income-tax had justification for 
doing what he did. I will not sav IIny thing more about that. Mv HOI'-
omable friend, Babu Baijnnth Rajoria. also said that, the R p., T. Act WIIS 
a very difficult Act and that, we ought to. give some guidance. to the 
3 Rsessees. We have issued instructions to our officerR. Anv aRsessee can 
:;{o to the E.P.T.O. and if the E.P.T.O. is not able to give him t,he advice 
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he seeks, he has instructions to send the case to the Central Board of Reve-
nue where Mr. Ayers will advise on it. While I am on that point, I may 
touch on the point that my B;onourable friend, Dr. Sir Ziauddin Ahmad, 
raised about publishing some notes and instructions for assessees' guidance 
as to how this Act is to be worked. III the first place, I may point out 
that there must be at least a dozen books "published on this Act since it 
was enacted-at least I get one every fortnight or so-so that if he buys 
one of these bOOKS he will presumably get there all the guidance he needs. 
Apart from that, we have now decicled to publish a little book of notes and 
instructions for the guidance of a8sessees and I hope it will be on sale in 
about six weeks time. 

Dr. P. N. Banerjea: What about confidential circulars? 
Mr. I. P. Sheehy: These are administrative and concern purely depart-

mental matters. They do not concern the public at all. They are instruc-
tions to our officers. 

Babu Baijnath Bajoria: Will Mr. Ayer's advice be assessing with 
penalty? 

JIr. I. P. Sheehy: I cannot tell you what his advice will be. ;My Hon-
ourable friend, Babu Baij118th Bajoria, also referred to war gifts. The same 
question was raised in the House of Commons not so long ago a.nd I re-
member seeing an answer given to the effect that the Government were not 
concerned with the way in which income is spent, after it has been ~  
On principle they will never aJ.low war gifts os an expen-se of a busmess. 
In England, for example, where there is 100 per cent. excess profits tax, 
obviously the whole of the gift would be at the expense of the revenue. 

My Honourable friend, Dr. Sir ZiQllddin Ahmad, olso referred to in· 
crease of staff. I have got the figures here of the various increase that 
we have made in all the provinces and I can show them to him at any 
time. The statement is too long to be read out. We have, generally speak-
illg, given the Commissioners all the staff they wanted to administer this 
Act. We have given in all I think about 15 Additional Income-tax Officers 
posts for somewhat less than 3,000 assessees, that is one income-tax officer 
for about 200 assessees. 

Sir Cowasji lehangir: When he says that t,]lC total cost in 1937-38 ie 
lower than today, it cannot be correct. 

1Ir. I. P. Sheehy: Higher. In those days you had a large extra staff 
for smaller incomes of Rs. 1,000 to Rs. 2,000. 

Dr. Sir Ziauddin Ahl!,l&d: I wish to draw the attention to the expla.na-
iory memorandum. Dunng the last six years the cost of collection has 
diminished by five lakhs, actually the amount collected has increased by 
2! times. This shows that the staff has increased. . 

1Ir. I. P. Sheehy·:, It is quite clear that t.here D£'ed not he any fixed re-
lation between the cost of collection and the amolIntcollected, becal1se 
the same staff is :equired to collect income-tax in a. slump period as you 
employ to collect mcome-tax in a boom period. I do not think I hsv(' got 
anything more to say on the points with which I am concerned. 
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1Ir. PreSident (The Honourable Sir Abdur Rahim): The Question IS: 

"That the Bill further to ::unend the Excess Profits Tax,. 1940, be taken into consideration. ' , 
The motion was adopted. 
Clauses 2, 3, 4, 5 and 6 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the .Preamble were added to the Hill. 

The Honourable Sir Jeremy Raisman: Sir, 1 move: 
"That Uie Bill bo passed." 

.1 w.ill only ~  on Sir Frederick James' remark and say that I still 
mamtam that smce the Excess Profits 'Tax has been fixed by the l<'inance 
Bill at sixty-six and two-thirds per cent., the effect of the relevant clause 
in this Bill is to enable that inlention to be carried out in a manuel' which 
is helpful to the taxpayer. With regard to Sir Ziauudin Ahruad I have not 
been able to find which column on page 23 he was quoting from. 

Dr. Sir Ziauddin Ahmad.: 1 was quoting columns 4 and 5 on page 23 of 
the Explanatory Mem{)l'andum. 

The Honourable Sir Jeremy Raisman: It is the percentage that has 
gone down. I think my Honourable friend was stating the actual anJOtlllt. 
It is less than it used to be in the years 1935-36 and 1936-37. That is 
because the tax on incomes between one thousand and two thousand was 
a bad tax in the sense that a very large proportion of the yield had to be 
spent on administration. It did not satisfy one of the criteria of a good 
tax. 1 hope this may never have to be quoted against me but it is a fact 
which 1 cannot deny, and, therefore, the exclusion of that class from the 
tax had the effect of improving the percentage of the cost of collection of 
the whole tax. . 

I will only add that the two cases that my Honourable friend, Mr. 
Bajoria, referred to were cases which have come to my personal notice and 
I do not consider that they are cases which reflect upon the administration 
of the department either in regard to income-tax or the excess profits tax. 

1Ir. Presld6l1t (The Honourable Sir Abdul' Rahim): !'he question is: 
"That the Bill be passed." 
The motion was adopted. 

THE PROTECTIVE DVTIES CONTINUATION BILL. 
, The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar (Member 

for Commerce and Labour): Sir, I move: 
"That the Bill t.o extend the date ull to which certain duties characterized as 

protective in the First Schedule to the Indian Tariff Act, 1934. shall have effect, 
be taken ink> consideration." 

Thi8 Bill relates to four itemB,-to iron and steel manufactures, to 
silver thread and wire (including so-called gold thread and wire mainly made 
of silver) and to sugar. The duties on all these items expire at the end 
of this month. It is proposed by this Bill to extend the period of protec-
tion for another year, that is, till the end of March, 1942. Taking the case 
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of silver thread and wire, it is obvious that it is impossible to calculate 
in the present circumstances on the articles imported or imported at artifi-
cial prir.es the ~  level of duty that may be required for the purpose. 
The same is the case virtually with reference to sugar, though there ~  
other considerations also which have entered into a decision on this quelO-
tion. Some of them 1 adverted to when 1 spoke the other day in reply 00 
the debate on the Finance Bill. As regards iron and steel manufaotures, 
to a certain extent the same consideration applies, that it is impossible 
at the present time to measure the ~  of protection. But to be fair to 
the House and to the general public, I should like to add that the question 
whether any protection is necessary at all for this industry is also engaging 
the consideration of Government. It is possible that this industry, 
after all the years of protection that. it has enjoyed, after all the 
sacrifice that the consumer has made, may find itself in a position to 
stand on its own legs; and it is this consideration that has made me or 
made Government confine the period of protection at present to one year. 
It lliay be some consolation to the consumer, and 1 venture to make bold 
to say this in any case that the lung period of protection for this industry 
may either come to an end soon or that the quantum of protection required, 
if at all, will be very materially reduced. In either case the present is not 
the time when we can come to any settled conclusion. It is not possil1le, 
if the policy of protection has to be abandoned, to here and now definitely 
fix what level of revenue duties in that case would be requiteCl for ibis 
article. As the House will easily ~  if protective duties are to be 
removed, it does not mean that the import of this commodity will be free 
of all duties. A level of revenue duties will then have to take the place: 
of the present system of protective duties, and when Honourable Menlbers 
go through the customs tariff and find out the large numbers of commo-
dities w,b.ich are subject to revenue and protective duties,and so on, 
Honourable Members will realise that even the question of fixing a proper 
level of revenue duties requires careful consideration; and that is the reason 
why at the present time we propose merely to extend the period of protec-
tion by another year. 

Sir, I move. 
JIr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill to extl'nd thl' date up to which certain duties characterized all 

protective in the First Schedule to the Indian Tarift Act, 1934, .ball ha,'u eRect, 
he taken into consideration." 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
24th March, 1941. 
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